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DEI HI SCHOOL EDUCATION BILL

THE DEPUTY MINISTER IN THE 

MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE DE

PARTMENT OF CULTURE (SHRI 
D. P. YADAV) : Sir, The Delhi School 

Education Bill which was introduced by 

the Education Minister in the Lok Sabha 
on the and September, 1972 is now before 

the House, as amended by thd Joint Com
mittee of Two Houses. I move:*

“That the Bill to provide for better 
organisation  and  development of 
school education in the Union Terri
tory of Delhi and for matters connected 

therewith or incidental thereto, as 
reported by the Joint Committee, be 

taken into consideration.”
The Joinr Committee during its 15 sit
tings has gone into various clauses of the 

Bill very thoroughly and both the Educa

tion Minister, Piof. Nurul Hasan and I 

weic closely associated with the discussions. 

The amendments suggested by the Joint 

Committee arc acccptable to the Govern

ment. The principal changes suggested 
by the Joint Committee have been mentio
ned in the Report of the Committee which 

is before the House. I would only like to 
mention a few.

Since the Bill places some restrictions 

on the managements of private schools on 
their right to treat the school employees 

in their entire discretion, it was felt by the 

Committee that after the introduction of 

the Bill some Managements might have 
tried to dispense with the  services, of 

employees. In order to safeguard the in
terest of such employees, provision has 
been indudftd that those employees who 

have rendered at least one year’s service 

in the school immediately before the 

introduction of the Bill, should also be 

given the protection Afforded by the Bill. 

The right of the Lt, Governor, Delhi to 
regulate school education has been subj
ected to the provisions of the Act and the

♦Moved with the recoownendatton of the

rules to be made under delegated powers. 

Originally the Bill had provided that an 

application for recognition of a school will 
be decided upon within six months. In 
order to expedite the process of recognition 

this period has been reduced to .four 
months. The Bill as introduced made the 

Scheme of Management of every recognised 

school subject to the previous approval 
of the Administrator. It was felt that in 

cases of unaided minority-run schools this 
power should not go against fhe provisions 
ot Article 30(1) of the Constitution. 

Therefore, the managing committees of 

unaided minorities run schools have been 
exempted from seeking the approval of 
Government for introducing the scheme 
ot management m their schools. The Com
mittee has also suggested that adequate 

representation of teachers in the managing 

committee of a recognised school should be 
ensured. The Government will keep this 
in view while framing rules. The time limit 

for preferring an appeal by an employee 
to the tribunal has been increased from 30 
days to 3 months. The appropriate autho
rities will now have the power to direct 

the management of recognised private 

schools to bring the scales of pay, allowan
ces and other prescribed benefits of the 
employees of such schools upto the level 

of employees of the corresponding status 

in the schools run by such authority. Non- 
compliance with this condition may result 

in de-recognition of a school. In accor
dance with the Constitutional provisions 

contained in Article 30(1) and in accor

dance with Supreme Court Judgments, 
the unaided minorities run schools have 

been exempted from the provisions of 

Chapter IV and a new chapter applicable 

only to unaided minority schools has been 
added. The maximum period for which 
a school can be taken over has been in

creased from 3 years to 5 year* because 

ft was felt that In some cases even a longer 
period may be necessary in order to put 
$ school functioning on a proper footing. 
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Board proposed to be constituted in accor

dance with Clause 22 of the Bill* will also 
include heads of schools, representatives 

of the teacher organisations, parents' 

guardians, managers and eminent educa

tionists.

Some of the hon. Members have ap

pended their minutes of dissent. In all 7 

minutes of dissent have been received from 
the hon. Members viz. Shri Satyendra 
Narayan Sinha, Shri Virendra Agarwala, 

Shri Nawal Kishore, Shri Bhupesh Gupta, 
Shri C. K. Chanirappan, Shri Frank 

Anthony, Dr. Bhai Mahavir, Shri Samar 
Guha and Shri E. V. Vikht Patil. These 

hon. Members had expressed similar views 

during discussions by the Joint Committee 
and while deciding upon amendments 

these views were taken note of by the 
Joint Committee. While it will not be 
possible for me to treat at length the 

views expressed in these minutes of dis

sent, I would like to dwell on these very 

briefly.

Sarvashri Sinha and Agarwala have ex
pressed the view that the Government’s 
interference in the functioning of the 

schools should be as minimum as possible. 

The regulatory provisions of the Bill seek 

to strike a balance between the need for 
minimum interference and the need for 

protection of the rights of the teachers 
and other employees and for regulation of 

education on sound lines. They have also 

suggested that the maximum and the mini
mum level of tuition fees in Public Schools 

should be laii down. The Public Schools 

by and large do not receive any Govern
ment aid and since the Bill makes it obliga

tory for them to pay the same pay and 
allowances and retirement benefits as for 

Government school teachers, it was felt 

that the restriction should not be placed 
©» their right to levy proper level °f fees, 

i» order to meet their expenses. Shri Nawal 
yuwft has expressed similar views * 
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expressed the view that the ̂ Bill should 
have eliminated the various categories of 

schools and uniformity in all aspects of 

the school education should have been 

provided. I would like to submit that 

private effort in education cannot be 

banned altogether and we have to give 

different treatment to minority-run un

aided schools. The Hon. Members have 

also made a plea for abolition of so-called 
private (public) schools. For obvious rea

sons it is not possible to bap the function
ing of private or public schools altogether. 
The policy of the Government in this behalf 

has already been stated in the National 

Policy Resolution on Education 1968 
which has been approved by Parliament. 
The Hon. Members have also been made 

a plea that the nght of minorities guarante

ed under Article 30(1) of the Constitution 
should not be made a pretext to deny or 
restrict the right of security of service of 

teachers and other employees of the schools 
run by minorities. The Joint Committee 
has made a sincere effort to meet this point 
of view while not infringing upon the right 
of minorities guaranteed to them. Hon. 

Member Shri Frank Anthony has strongly 
criticised the regulatory provisions of the 

Bill especially from the point of view of 

minorities. I would like to state that the 
Government, in fact the entire House has 
been keen to protect the rights of minori* 

ties, all the more to those enshrined in the 

Constitution. As I have already stated above, 
these ’views were taken into account by 

the Joint Committee and in deference to 
these views unaided minority run schools 

have been exempted from the provisions 

of Chapter IV and all minority-run schools 

are exempt from provisions of Chapter VII 
rotating to taking over. The new Chapter 

V has been added which win be applicable 
to unaided minority schools, ht the interest 

of education of children and of school 
teachers in the Union Territory of Delhi, 
it was not possible for Government and 

the Joint Committee to go beyond that. 
Dcr. Bhai Mahavir hat objected to special 

treatment for minority schools but as
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stated above the rights guaranteed to 
minorities could not be over-looked in the 
scheme of the BiU. He has also expressed 
the view that the Bill is unfair to a number 
of managements which have done creditable 
pioneering work in the field of education by 
treating all of them as 'suspect*. I submit 
that such managements who will continue 
their good performance have nothing to 
fear. He has also suggested that recognition 
should entitle every school to receive aid 
if it applies for it. Aid cannot be made a 
matter of right for any school management 
and will be subject to availability of finances 
and compliance with the grant-in-aid rules. 
Hon. Member Shri Samar Guha has made 
a plea for regulating coaching schools 
and tutorial schools. These institutions, 
however, arc even now not recognized. 
The Bill does not propose to confer on 
them a status they do not have. He has 
also expressed the view that rights of 
minorities in running educational institu
tions have been given excessive importance. 
This, I submit, is not true and we have 
tried to balance the need for regulating 
school education and the need for ensuring 
to the minorities their constitutional rights. 
Similar objections with regard to minority 
schools have been raised by Hon. Member 
Shri Patil. He has also expressed the opi
nion that the education in Delhi has be
come a commercial proposition and the 
private schools which are recognised charge 
heavy fees but do not pay adequate salaries 
to teachers. I would like to point out that 
Clause 10 of the BiU provides that the 
Bfttk t  of pay and allowances, medical 
facilities, pension, gratuity, Provident 
Fund and other prescribed benefits of the 
employees of a recognised private school 

not be less than those of the employees 
of the corresponding status in schools run 
by Government or governmental agencies. 
These provisions should meet the objections 
of Shri Patil.

I am sorry, because of the limitation of 
time at my disposal, I could not deal with 
the provisions of the BiU at also the ob
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jections raised by some hon. Members of 
fthe Joint Committee, more fully.

Before I conclude, I must express my 
sincere gratitude to the Joint Committee 
for the hard work it has put in to improve 
the provisions of the Bill so that it will 
meet with the approval of this august 
House.

MR. SPEAKER : Motion moved :

“ That the BiU to provide for better 
organisation and development of school 
education in the Union Territory of 
Delhi and for matters connected there
with or incidental thereto, as reported 
by the Joint Committee, be taken into 
consideration.”

Shri Frank Anthony has sent a motion 
for reference of the Bill to the Supreme* 
Court.

SHRI FRANK ANTHONY (Nomina
ted—Anglo Indians) Mr. Speaker, Sir, I 
beg to move :

“ That the President of India be requested 
to obtain the opinion of the Supreme 
Court, under article 143 of the Consti
tution, on the following questions

(i) Whether clauses 2(v), 4(5), 8(2), 8(3),
8(4), 8(5), 13, 14, I 5(3)(b), I5(3)(c),

I5(3)(e), 18(3), 18(4), 18(5), 28(2Xg),
28(2X11), 28(2)(v) and 28(2)(w) offend 
article 30 of the Constitution, which gives 
the right to the minorities, whether based 
on language or religion, to establish and 
administer educational institutions of their 
choice; and

(ii) Whether clauses 8(2), 8(3), 8(4), 
8(5), 10 and 20 offend article 19 of the 
Constitution with regard to the rights of 
Hindu-rum schools and orphanages.**

Mr. Speaker, quite frankly, I have 
been largely disarmed. In intended to make 
a very strong, even an abrassive speech. 
But yesterday it was a happy accident that 
I was able to discuss the matter further with 
the Education Minister, and I pointed on 
to him certain provisions which were*#*



2AC Delhi School CHAITRA 6, 1895 (8AKA) Delhi School 246
Education Bill Education Bill

fadt repugnant to the clear decisions of the 
Supreme Court with disastrous effect 
especially to the minorities and orphana
ges, I am very happy to say that he has 
responded— I saw a notice of an amendment 
in his name, which will neutralise the effect 
on minority-run orphanages, with which 
I am deeply concerned—and he is also 
going to make an explanation about the 
effect of the arbitration clause. Although 
I have no intention now to make, as I said, 
a strong, and much les an abrasive speech, 
there are certain points which I feel must 
be underlined.

Though I am not an educationist, I have 
had not a little to do with education for the 
past thirty years. I have the privilege of 
being the Chairman of two of the leading 
educational boards which deal with schools 
throughout the country. I have been 
particularly concerned with the fundamental 
right of the minorities in education. As 
you know, Mr. Speaker, there is article 30 
which gives to all minorities, whether 
based on language or religion, the right to 
establish and administer educational insti
tutions of their choice, In my capacity as 
Senior Advocate, I have had occasion to 
argue several of the most important cases 
in the Supreme Court in order to vindicate 
this fundamental right. I only want to 
say this that there is some misapprehension 
in the minds of some of my Hindu friends. 
I want them to understand this fact that 
this fundamental right under article 30 is 
not only for the conventional minorities, 
conventional in the sense that we under
stand it, namely, the Muslims the Sikhs, 
the Christians, the Anglo-Indians and the 
Parsees, but article 30 protects also the 
Hindus, and that is why I was sorry to see 
from some Minutes of Dissent that there 
was « protest undue emphasis has been 
given to minority rights in education. As 
it happen*, I argued one of the 
cases of the Arya Samaj College from the 
Punjab, where it was complained that the 
Hindus in the Punjab were a religious 
minority. The complaint was that they 

were bring; discrinainitei ajjiist eiun-

tionally by the Sikh majority. I hope 
Mr. Speaker, you would not take offence 
when I say this that the Supreme Court 
answered my plea on their behalf. It 
vindicated the right of the Hindu minority 
to run an institution of their choice because 
that Hindu minority attracted the funda
mental right under article 30.

There is a certain tendency for lawyers, 
for M.Ps. belonging to the majority 
community, to think that they can never 
be affected , You are affected. What 
happened to the Bengalis in Assam who are 
Hindus by religion > What happened to 
them, merely because they were a linguitic 
minority defies description. The Bengalis 
in Assam, if they go to the Supreme Court, 
will be entitled to the protection of article 
30. That is why it is very important that 
when dealing with these educational rights, 
some of my friends who belong to the 
majority community do not think that we 
are aksing for privileges, I had the 
privilege of being one of the framers of the 
Constitution, and the framers of the Con
stitution appreciated this that the minorities 
include the Hindus, whether they are 
minorities in Punjab or elsewhere— you 
already have the D.A.V. College case ; 
there are minorities everywhere; in Delhi 
you have probably got more minorities, 
linguistic and religious than the majority 
community; the Telgus in Delhi will be a 
linguistic minority; the Tamils will be a 
linguistic minority, and so on and so forth 
—they will all be entitled to the protection 
of article 30. That is why, the framers 
of the Constitution gave a series of Funda
mental Rights. But, in my view, the most 
precious of these Fundametal Rights 
is article 30, giving the linguistic and re
ligious minorities the right to establish and 
administer educational institutions of their 
choice.

The States Reorganisation Commission 
also underlined the fact that they had 
received a number of complaints of eco
nomic discrimination and Cultural dis
crimination against the minorities and it
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pleaded that the Centre should take 
powers to protet the minorities. Un
fortunately, the Centre did not do it, At 
my instance, rather reluctently, article 
350B was put in; that was, about the 
appointment of a Linguistic Minorities 
Commissioner. The Lingusitic Minori
ties Commissoner’s reports draw attention 
to the fact that in many States, minorites 
continued to be discriminated against 
but because the Linguistic Minorities 
Commissioner has no sanctions behind 
him, he was helpless to remedy these 
legitimate grievances. I am not going to 
stress these grievances today. But, Mr. 
Speaker, I do want—there may be some 
come-bad from some of my friends in 
the ruling Party— be remind them of this 
that, for ihe first time in the history of 
the Congress, the ruling Party, on the eve 
of the last elections—and that is one of 
the reasons, I say very humbly, why I 
supported the Party completely— , for the 
first time in its history, it spelt out its. 
intention to honour scrupulously the Fun
damental Right to the minorities under 
article 3c to establish and administer 
educational institutions of their choice. 
Never in its history had the Congress Party 
ever spelt it out before. It did this meti
culously and to that extent, I would ask 
the members of the ruling Party to re
member that they have given this specific 
assurance; apart from the fact that it is a 
Fundamental Right and it will be the duty 
Of the Supreme Court to implement it—  
Thank Ood, they have implemented it 
whenever we have gone to the court—-it is 
also the moral duty at least of the ruling 
Party to implement the assurance which 
they so meticulously spelt out in their 
election manifesto.

Mr. Speaker, 1 am sorry that the Bill 
has not dealt with any educational matters 
as such. Some members have complained 
that no matters concerning education—- 
maintenance of standards in education, the 
need to make teachers conscious of .their 
obligations m teacfae»~-*Kme of these

matters was dealt with. I suppose, there 
were reasons why we could not deal with 
them. The BUI was rather rushed. We were 
asked to meet at odd hours, after dinner. 
But the main preoccupation, Mr, Speaker, 
seems to have been with giving, what the 
Administration thinks, is security to the 
teacher. Mr. Speaker, I have a lot to do 
with schools. I deal with the trust which 
I have built up with my blood. I deal with 
teachers there. Nobody will deny the con
cept of security for teachers. In every 
decently-run minority institution, we give 
them security. In many cases we give 
them conditions of service, salary and 
amenities that Government does not, 
even now, give to teachers although their 
conditions havo vastly improved. And I 
want to underline this too that, if any 
private institution seeks to dismiss or 
remove a teacher without giving him rea
sonable opportunities, the courts give him 
relief in split seconds. Our courts today 
are rightly pre-occupied with this concept 
of natural justice which has been enlarged 
by our Supreme Court even beyond its 
content as it is defined in the Western 
democracies: they immediately give relief.

I want to emphasize— I do not want to 
point a finger at the teachers’ fraternity— 
but I want to say and I say this without 
qualification because it is my every-day 
experience, that he good, the conscientious, 
the vocation-conscious teacher to-day is 
the exception. When we get this vocation
conscious good teacher, we hug him to our 
bosoms, It is only the politician-teacher, 
the incompetent teacher, the shiftless rea
dier and the corrupt teacher and the per
son who makes a racket of private tuitiott, 
it is that teacher with whom we are ruthless 
and it is that teacher who goes to the 
unthinking politician and gets his easy 
support.

I want to say this about Delhi. I must 
say that in Government wehook— I do 
oot grudge. tbem-they have got conditions 
which probably they have not got in a ŷ 
< ^ r  State from the point of view of emolu
ments and from the point of vfewoftecuxity.
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In Delhi h*ve the teachers repaid the 
security, this increase in emoluments ? 

They ha e not.

I read from a very important letter which 
is typifies the conditions in the Govern
ment-run schools where the teachers are 
so well paid, where they have this security 
bordering on being irremovable: you must 
strike a balance in this matter. In the name 
of security, please do not make irremovable 
your shiftless, your incompetent or your 
corrupt teacher. Here is a letter from an 
erstwhile. Principal of one of the Delhi 
Government Higher Secondary Schools, 
Mr. T. C. Bhardwaj, which appeared in the 
Evening Ncm published by the Hindustan 
Timef of January 2,1973 and he underlines, 
what is happening or has happened in 
Delhi to the Goveramiiit-run Secondary 
Schools.

“ Condmons in Delhi schools are both 
alarming and explosive. It is not only the 
studies that have been neglected but 
several other serious problems have 
cropped up as a result of the break-down 
of discipline and proper functioning of 
most of the higher secondary schools 
in the capital. Defiant attitude, dis
obedience, rowdyism and truancy among 
school children have become a bane for 
the parents and the general public. 
With the exception of a few good 
sdhools,---- *

In parenthesis, may I say ‘minority 
schools*.

“ ----the education, tone, atmosphere
and discipline have been seriously affect
ed.”

The® he goes ©a:

‘ ‘The major responsibility for all this 
muddle fells on the teachers. It seems the 
teachers have lost aU sense of responsi
bility towards the society and also the
wnftity of their ftoble profession.........

despite good pay' safes, security of 
•ervice and ocher benefits, teachers gene- 
wily seem to have lost the tooat to

discharge their duty property. No 
doubt, there are devoted teachers, but 
they are only a few and they also ar; 
teased by felJow-teachcrs for their ‘duti
fulness and zeal to work'__

Discipline in schools has become a 
thing of the past. Scores of students can 
be seen loitering outside during working 
hours__”

Then he goes on:

“ Teachers are busy either in self study 

or raising tuition groups. A  senior 
teacher earns on average income o f  Rs* 
500 per month from private tuitions round 
the year. Nearly 60 per cent of the stu

dents depend cm tuitions in order to ge* 
through the examination.

Mass copying in the examination and 
leakage of question papers have helped 
a lot to hoodwink the parents and the 
department about the real output— ”

This is the condition which you encourage 
when you do not place a corresponding 
obligation on the teacher and in order to 
play politics to a vocal politicking group, 
all you think of is giving them this so- 
called security, without any„corresponding 
sense of obligation.

I know that people will say that I had 
opposed some of the provisions because 
I said they were an infringement of the 
choice of administration of minorities.
I know the countervailing argument us
ually used by some not very thinking 
politicians who say ‘Look at the abuse in 
some of these minority-run institutions*.
I concede it. In every fraternity, there are 
blade sheep. Is there not abuse in govern
ment institutions, relatively on a mutfh 
larger stale ? But fortunately the Minister 
has gradually come to see things frommy 
point o f view. There has to be a sense of 
balance in these matters.

Whefe do you get the abuse ? The m no- 
1%  ichools ate a handful. They ate among 
the bests schools in the country— perhaps
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the best. Take Delhi, I have got the figures. 
There are 455 schools that have this higher 
secondary pattern. Of that number, there 
are only 31 minority-run schools, a micro
scopic number. You lose all sense of pro
portion when you get overborne and say, 
‘Look at the abuse in some of these mino
rity run schools’. Among these 31, there 
may be one or two black sheep. But the
29 schools are schools which attract the 
President’s grand-children. They have 
attracted Prime Minister’s sons. They have 
attracted the children of the leaders of 
thought and action in this country.

Why is there this insatiable demand on 
this handful of minority-run schools ? 
Why does a parent who can afford it, why 
does a discerning parent, a parent who can 
think, knock at our doors every day, day 
in and day out ? I am harassed by people 
in every walk of life, not only MPs not 
only Ministers, but Supreme Court Judges*, 
almost every day for admission into this 
handful of minority-run schools. There 
must be tome reason for it. The reason is: 
yes, by and large, we attempt, and I believe 
we do succeed, in maintaining standards 
which, by and large, govcrnment-schools 
do not maintain, because your over-security 
has not led to any corresponding standards.

Now, 1 do not want to be hard on my 
communist friends. Many of my fights 
have been waged against repeated attempts 
by communist— or communist-dominated 
governments to garretc or expropriate 
minority-run schools. In regard to Kerala, 
I have aigued cases over and over again, 
in respect of the Anglo-Indian schools, the 
Kerala Education Bill in 195X and recently 
the Kerala University Act, 1970; and I 
also did the DAV college case in T971.

At least, the communists are forthright—  
1 won’t say they are dishonest—and say, 
whatever they may say sometimes here, 
the rule of law means nothing to them, 
the Constitution means nothing for diem, 
the fundamental rights mean less than

nothing for them. And it is an avowed 
part of communist creed to regiment edu
cation, to brainwash the child—that is an 
avowed part of the communist creed.

In that context, I can understand the 
communist wanting to garrete these 
private institutions, wanting to garrete 
the minority-run institutions, because the 
communist creed consists in this that the 
child is the creature of the state. When I 
argued the case in the Supreme Court, the 
Court affirmed the dictums that in a 
democracy the child is not the creature of 
the State. The parent has not only the right 
but the high duty to train his child accord
ing to what he considers best.

That is why you will find a number of 
communists speaking in this debate per
haps ranting against the minority and the 
private institutions and seeking to brand 
them all as reactionary or bourgeois.

Since this is going to be, and is intended 
to be, a model Bill, I would say this, I 
am glad and am appreciative now of one 
thing. I think the Education Minister 
thought I was a very difficult person. I can 
be difficult, but I can also be the acme of 
the sweetest reasonableness. I have tried 
to explain to members before the content 
of art. 30. Nobody has pleaded under this 
fundamental right that the right to manage 
includes the right to mismanage. The 
Supreme Court has said that in terms that 
no minority has the right to mismanage, 
that the police powers of the state can 
always intervene in the matter of morality. 
I cannot run an immoral co-educational 
institution. In the matter of sanitation and 
hygiene. Equally the Supreme Court has 
laid this down that where we have this 
fundamental right, it is an absolute right, 
unlike art. 19 which is a right subject to 
reasonable restrictions. It is an absolute 
right. So the Supreme Court has said that 
unless you give aid you cannot intervene 
n the choice of administration. It is only 
in return for aid, for instance, that you can 
tell them about the method of recruitment; 
it is only m return for aid that you can tell
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them what scales to pay; and you have now 
done that. I am glad to say that. T am very 
happy that at my instance the Minister has 
done it. At first they had no separate chap
ter in the Bill for unaided minority schools. 
They were all being dealt with together— 
aided, unaided, and the Hindu schools. 
T am not going to talk about the Hindu 
schools and I think members of that 
community should plead their own case. 
But I mentioned it; I gave a long note. 
I referred to cases saying you cannot do 
this, because the Supreme Court has said 
in terms that the minorities have a funda
mental right and if they are unaided there 
are certain things which you cannot do, 
because that is what their fundamental 
right consists of.

Now, Mr. Speaker, T will conclude by 
dealing with only some of the" provisions 
which can be said to be ex facie bad.
I have got amendments; some of the pro
visions which may appear to be bad that 
will depend on the actual rules that will 
be prescribed. So, I will deal with the 
other provisions which, to my mind, are 
ex fade bad.

There is this question of discipline. In 
the Kerala Education Bill case, I had 
clause 12(4) of the Bill struck down or 
declared to be bad. I was aruging on be half 
of the Anglo-Indian schools, and the 
Supreme Court treated us as unaided school. 
They have said that so far as discipline 
that is, dismissal, removal or reduciion in 
rank— is concerncd, you cannot take it 
out of the hands of the Anglo-Indian school 
management, That is part of their choicc. 
Clause 12(4) purported to remit discipline 
to the director: That clause said that schools 
including Anglo-Indian schools had to get 
the previous approval of the director. I 
had that struck down. The Supreme Court 
said, noj if you are not aided, the State 
cannot do it.

When I argued the Kerala University 
Act case, the Supreme Court want further.
I was arguing on behalf of the Christian 
colleges which were receiving on an average

85 per cent of aid. Even there, the Supreme 
Court said that they do not lose the right 
under article 30 completely. Even though 
they are getting 85 per cent of aid, you 
cannot take discipline away from the 
Christian minority management, and they 
struck down section 63. I think it was 
section 63 which said that you could not 
remove, dismiss,— or whatever it is—re
duce in rank, a professor without the pre
vious approval of the Vice-Chanceller. 
Even though the Christian colleges were 
getting aid, even then, you could not take 
discipline away from them and make it 
subject to the approval of the Vice-Chancel- 
lor.

Here, there is only one provision that 
I am extremely unhappy about, but the 
Minister has said that he is going to explain 
it. Actualy, I do not think you can put it 
in, if it is argued on strictly technical 
grounds. There is clause is(3)(e). There is 
a provision that even unaided schools shall 
have a provision with regard to arbitration j 
that is, every clause of the contract may 
he remitted to arbitration. As a person who 
deals with schools, I know how we will 
be preoccupied every day; every day, some 
tcachcr who may be given six hours’ 
duty and two hours co-curricular duty may 
say, “ I am not going to do it, the two 
hours duty in the evening,” He wants to 
go to arbitration. Something else may 
happen, say, leave. He would want to arbi
trate. He will be preoccupied with the 
politicking, incompetent and unmotivated 
teacher. That is why T have said that that 
clause is altogether bad, and it also remits 
discipline to arbitration. I say you cannot 
remit discipline to arbitral ion. The Supreme 
Court had already said you cannot remit 
it to the director; you cannot remit it to 
the Vice-Chancellor. How can you remit 
it to an outside person ? But the Ministe 
explained to me that the never intended this 
arbitration clause to me«n that it would be 
remitted to an outsider. I might be pre
pared, not as a lawyer but as a politician 
to accept the position, because, legally
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it may not stand the ciialkngo. The comt 
may say, “ No” , You cannot force the 
management to have a procedure other than 
the contract. The contract will have to 
conform to the principles of natural justice. 
You will have to give a reasonable opportu
nity and normally you give a right of appeal. 
After that, you cannot forcc an unaided 
minority school to adopt a particular pro
cedure to have arbitration. But I am not 
making heavy weather of it in my capacity 
as an MP, provided, as my juniors who 
deal with this particular aspect say, it is 
always for the management to decide who 
the arbitrator should b>\ Thsu* is another 
Clause, Clause 13. This prescribes the 
methods of recruitment. The rule is not 
there but I want to warn the Government 
that they can never prescribe u.: methods 
of recruitment for an uuu J*J minority 
school. I had this provis* Clause 12(1) 
of the Kerala Educaii Mill, struck down 
because they prescribed the methods of 
recruitment tven for the unaided Anglo- 
Indian schools. They asked me to take my 
teachers from the list prepared by the State 
Public Service Commission. I said I was 
not going to do that. If I recruit my 
teachers I may recruit them on an all-India 
basis or directly. You may provide the 
minimum qualifications, but you cannot 
prescribe the methods of recruitment, and 
if the tides prescribe it, take away the 
methods of recruitment that will be bad.

Clause 14 provides for a code of 
onduct. Again if your code of conduct
circumscribe the power of discipline in
the case of un-aided schools, it will be
bad. All that we say in our code of conduct
is that for good and sufficient reasons a
teacher may be discussed, removed or
reduced in rank, and that is as much as
any code of conduct can prescribe. I do
a number of writ matters. In the Civil
Service Rules (Classification and Control)
Rules, for good and sufficient reasons you
may dismiss,’ re nove or reduce in rank
beosttese nobody can catalogue all the con-
tigetteftea which may atttatt disciplinary

action, a»d that is why I am saying this to 
the Minister that he will have to be very 
careful,

I was deeply exercised about one parti* 
cular Clause, Clause I5(3)(b), asking un
aided minority schools to give a whole 
series of benefits. While schools like Frank 
Anthony School have more benefits than 
the Government schools, we do not give 

p fusion or gratuity. I will tell you why we 
do not give it, because the teachers whom 
we employ, predominartly members of 
my community, prefer to have much higher 
salary, higher rate of contributory provident 
fund. They are mobile. They move from 
school to school and unfortunately they are 
so mobile that some of my best teachers, 
as soon as they go to Australia and Canada, 
cin get f'n times th<- salary which I can 
afford to give them. This is of much con
cern because this Bill is intended to be 
a model one. I know, I dea] wnh over 300 
Anglo-Indian schools, that many of them, 
the orphanages, are first class in the sense 
they do a 1 remendous amount of work, 
educate children and feed and clothe them. 
How will they pay pension and gratuity ? 
From where will they get money ? Because 
they are un-aided, these schools are effected. 
About the aided schools I have nothing to 
say If you aid them you can pay them as 
much as you like. You hate created a pro
blem because you have drastically raised 
the salary scales of the teachers in Govern
ment schools in Delhi, and you have 
crcared problems for the other States. 
The Haryana Chief Minister has said that 
he cannot give scales equivalent to those 
of Delhi Schools. Djslhi has the coffers 
of the Central Government. If he gives 
anything like the scales in Delhi schools, 
it will immediately cost Haryana Us. 4 
Crores mote.

I am not saying anything about the 
aided schools, You can aid them. If you 
tax more people, you can certainly paythjfem 
the raised scales.

There is an amendmettt* of the 
Minister has given notice, which ia vtty
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much like my amendment. I am very 

happy to say that, so far as the orphanages 

are concerned, they will not be imposing 

on them financial conditions which will 
compel them to close down.

*3 45 hr.

[Mr. Deputy Speaker in the ChairJ.

I do not think I ought to deal with 

Hindu schools. There are certain provisions 

which to my mind will operate harshly 
against the Hindu schools. I did address the 

Hindu schools. I told them that Hindus 

do not fight. I do not know why. We 

minorities, those of us who cannot go to 
the streets, every now and then go to the 

Supreme Court, time and again. Out of 

my friends asked me why I should take 

these things too seriously. He said: “What 

does it matter even with all restrictions that 
they have, I shall just put away a certain 
amount as bribe to the appropriate officials. 

They would not come near me.’* I told him 

“My God, can you, as  principal of a 

school, think in these terms ?** He said: 

“Yes, This is how we react.” I will not say 
anything more about the Hindu schools 
now.

I do not think I will press my amend
ment to a division. It would depend on the 

Minister: he has put in an amendment simi
lar to that in my name, will come to 
the rescue of the minority-run orphanages.

What the Minister is going to explain 

with regard to certain other provisions. 
As I said, I am not going to press these 
because, the other provisions will also de

pend upon what kind of rules are, in fact, 
prescribed before these can be tested m a 
court.

MR..DEPUTY SPEAKER: Shri Kedar.

SHRI S. A. KADER (Bombay-Central 
South) :  Mr. Deputy  Speaker, Sir,
the Bill that has been sent to . the Select 
Committee has now -emerged in*the form 

of a recommendation. One thinks  that 
Ae Select  Committee have taken  into 
4078 L.S—10

consideration all aspects of what has been 
said for and against the Bill during the debate 

in this House as also the public  opinion 

outside. This is the net result of the work 
of the Select Committee which was en
trusted with the work of recommending the 

Bill to this House.

My  hon. friend,  Shri  Anthony, a 

Member, nominated wrongy committed 
and not yet omitted and his role is always 

rather a peculiar role from the  national 
point of view. During the discussion of 

25th  Constitution Amendment  Bill, he 

raised the minority bogie. Again, to-day, 

in this Bill, he is looking at it from the 
minority  point of view. The represen

tation and nomination  ate two different 

things. From the statement of objects and 
reasons of the Bill which was introduced 
in this House in September, 1972, one can 

clearily see that there is no Hindu  or 

minority school that is bong mentioned 

in the Bill. I do not know wherefcom he 
brought  the idea of the Hindu  school. 
On  page 12 of the Bill, in the object 

and reasons, it has been mentioned that in 

recent years, there has been an unsatis
factory working of the management of the 

privately-managed  educational  schools 
in the union territory of Delhi. This has- 

been subjected to a good deal of adverse 

criticism.

This is what we call a general appraisal 

of the situation that is prevailing in the 
city of Delhi. And for that purpose, the 

Government have agreed to bring out 
a Bill so as to regularise and control  the 

malpractices that might be going on here.

There is no Hindu school or Anglo- 
Indian school  mentioned. Apart  from 
that, he made charges against the teachers. 

According to him only Hie few ■'teidhers 

serving in die privately run schools are the 

test  and the others are -no- good. Even 

today while the association of the public- 

aided school  teachers are on strike, they 
are striking in such a way that the teaching 

is not affected. That it a tribute to the 
teacher community for behaving in such
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an exemplary way. So, I would request 
him not to generalise like this.

I was trying to find out what he wants 
but I could not. AH that he said today is 

written in his minute of dissent. The first 

three pages are his own autobiography and 

the rest deal woth subjects which are not 

relevant to the Bill. He said, “ I am glad 

the  Minister  the  has accepted it. 
It is at my instance that it has been done ” 

etc. We do not mind  Mr.  Anthony 
taking the credit for the whole Bill. But 

what exactly does he want ? Minority 
character is one thing but minority schools 

are a different thing. In our Constitution 
it has been laid down that complete protec

tion to minorities will be given. That is 
what  article 30 says.

SHRI FRANK ANTHONY: * '(Interruption?

SHRI  C.  K.  CHANDRAPPAN 
(Tellicherry: On a point of order, Sir. Is it 

parliamentary on the part of an hon. 

member to say that another hon. member is 
uttering.**

MR. DEPUTY-SPEAKER: I am not sure 
whether this word is parliamentary or not. 
I will have to check it up. If it is unpar

liamentary, I will expunge it.

SHRI S. A. KADER: Sir, Mr. Anthony 

is in an angry mood and very excited. I 
want to ask,  so far as the  educational 

system in this country is concerned, is it 

going to be compartmentalised into various 

communities or is it going to be a national 
policy for ail the educational institutions ? 

While laying down the educational policy, 
I think the Government has the respon
sibility to treat an schools on par. There 

cannot be one currfculam for a minority 

school and a different curriculum for a 

majority school.  Keeping the  notional 
perspective in view, we have to see that 

there is no injustice dene to any school,
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minority-run or majority-run. In the name 

of any community whether it is a minority 

community or majority community, nobody 
should be allowed to have his own way in 
tuning any educational  institution.

This is the ciux of the whole problem. If 
the desire of Shri  Frank Anthony is to 

protect the schools run by the minorities, 
I can see his point and I will also agree with 

him to a great extent. But I will say that 

there are ample provisions for that in the 
Act. So, I do not know what he is shou
ting about (if shouting is parliamentary), 
or speaking about the relevant clauses in 

the Bill. He has never spelt out how this 

Bill is to be amended. In fact, he  said 

that he accepted this Act and even the in
terpretation of this  Act. What I feel is 

that he is more than satisfied with the pre

sentation of the Bill and the explanation by 

the  Minister. Perhaps, that is why he 
cut short his speedtx even though he wa& 

to speak for a longer time.

While discussing this Bill we may talk 

about the protection of some teacher in this 

school or that school  in Delhi. But we 
are concerned with the all India question. 
The time has come when we should consider 

whether the training that is imparted in our 

educational  institutions, whether  public 
or private does fulfil the objectives of 

education  or not.

We are following an educational system, 
which was evolved by a foreign government 

to suit their own purpose. Unfortunately, 
even after 25 years of independence, we have 

not been able to bring about any radical 
change in the educational system of our 

country. We are following the same foot

steps with a little change here and there. 

Whatever was taught during my time is 

possibly being taught to my children now. 
These is need to appoint a high-power 
committee to look into this question of trans
forming and rerohitioniiing the whole
...... .......................  ....—.I.,,-.
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ecjucstioinl system In the country. Unless 
that is done, we cannot produce the right 
type of citizens who are needed by 
the country in all aspects of life. 

Therefore, while welcoming this Bill and 
complimenting the Joint Committee for 
their efforts in looking to all aspects of the 
criticism that has been levelled for and 
against the Bill, 1 would say that educational 
policy and programme should be looked 
into de mow with an eye to bring about a 
fundamental change in the education of 
our country.

Mr. DBPUTY-SPEAKER: Shri Jagadish 
Bhattacharyya.

SHRI DINEN BHATTACHARYYA 
<Serampore) Why was he not called earlier?

Mr. DEPUTY SPEAKER : It is the 
privilege of the Chair to call anyone.

It is not proper parliamentary proce
dure to question what the Chair does.

SHRI DINEN BHATTACHARYYA:
I was about to write to you about this.

Mr. DEPUT Y-S PE AKFR : He may 
write or he may not write.

SHRI DINEN BHATTACHARYYA : 
After Shri Frank Anthony, the representa
tive of my party should have been called.

Mr. DEPUTY-SPEAKER : If he does 
not want to speak, I will call Bomebody 
else.

14 hrs.

SHRI JAGADISH BHATTACHA- 
H YYA (Ghatal) : Mr. Deputy
Speaker, $ir, this BiU that we toe discussing 
today, seeks to provide some solutions 
to the problems that are confronting the 
Delhi Schools and the teachers worktig in 
those schools. As such we are supporting 
this BiU. When this Bill was first brought 
fcefort this House, «e had hoped that it
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would be a comprehensive Bill Bat, Sir, that 
Bill was so maimed and defective initially 
that It had to be sent to the Select Co* 
mmfctee forthwith for treatment. It has 
come back from the Select Committee in 
romewhat improved form, but even now 
there are many flaws and loopholes in this 
Bill which will give rise to many difficul
ties in the future. Sir, I was listening 
with great interest and curiosity to 
the speech delivered by Shri Frank Antho
ny. He is an advocate by profession and 
even when he knows a person to be guilty, 
he defends him in court and tries to prove 
him innocent. He has played the rede of all 
advocate here also. However, I do not* 
wish to enter into that controversy. Sir, I 
have no objection to the facilities and con
cessions sought by Shri Frank Anthony 
for his school, as a minority institution. 
But I fail to understand how the teachers of 
the minority schools can be deprived of 
the benefits of security of service etc. 
available to the teachers in other schools.
I strongly object to it. Sir, in Section 12 
of this Bill it has been said that “  Nothing 
contained in this Chapter <&«. Chapter 
IV) shall apply to an unaided minority 
school. This exception should not have 
been there. I feel that all the benefits 
should be avaiable to the teachers of all re
cognised schools irrespective of the fact 
whether they are aided or non-aided, mi
nority or non-minority. Shri Anthony 
has said that if too much of security is pro
vided to the teachers, then they will tend to 
become indisdpUned .and indulge in po
litics etc* Sir, in the handful of schools 
controlled by him, the results may be very 
good but we know how that is made 
possible. We very well know how the 
students are screened at the time of ad
mission in his schools and which class of 
people are given preference in the matter 
of admission. Therefore, there Is no 
wonder that his school can show good 
xestftts.

•The original speech was delivered in Bengali.
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He need {not boas on that account But 
there are crorcs of people in our vast 
country where only 30 per cent can 
hardly aign their names. We have to take 
care of their education also. It has been 
*aid that the teachers indulge in politics.
I do not see what is the harm there. Is

f politics the monopoly of lawyers or persons 
following some other vocations? Sir, 
in the rural areas* in the mufussils, there 
are thousands of teachers, These are the 
only educated people in the midst of un
educated and ignorant masses, who have
the knowledge of what is happening in the 
country elsewhere—'The teachers are the 
most suitable persons in those places to 
guide the illeterate poeple in matters of 
politic* as well as in other spheres. There
fore, I believe, that if they do not enter into 
politick there, they will be neglecting their 
duties and responsibilities as techers.
Shri Anthony may be desirous of having 
slaves in his schools in place of teachers.
Then Sir, in section 21 of this Bill exemp
tion has been granted to minority schools 
in the matter of taking over its management 
by the Administrator, in cases of mismana
gement, corruption etc. This is also not 
proper, We know that in many Anglo- 
Indian schools there is mismanagement and 
corruption. We have proof of that. The
refore it is but in the fitness of things that
their management should also betaken over 
by Government when found necessary.
There is no harm in that. Thereby the 
rights of the minorities will not be taken 
away. The curriculum and other matters 
of the schools will not be affected or dis
turbed. Only the {.Government will try 
to remove the cause of corruption and mis
management. Therefore, I feel that it is 
very necessary for the Government tb Wave 
the right to takeover these schools in such
circumstances in the interest of education.

i
Now, Sir, I will mention about Section 

22 of this Bill wherein provision ha? been 
made for the constitution of an ‘ Advisory 
Board*. I had spoken on this point on an 
earlier occasion also. It ha* been provided 
that the “ Advisory Board* shall consist of

14 members who will be nominated by the 
Administrator from amongst persons be
longing to certain categories. Shri Anthony 
has not spoken about the Constitution of this 
Board. Bur Sir,1 we have apprehensions 
that only the' Yes men * of the Adminis
trator will be nominated on this Board 
and it will ultimately turn out to be a group 
of vested interests They will create an 
intolerable situation in the field of educa
tion. Sir, many rules will be made under 
this Bill and brought before this House. 
In those Rules some provisions should 
be made for election of Members to this 
‘Advisory Board’ on democratic methods.

Then Sir, in Section 4 (5) of the Bill it 
has been stated that the recognition gran
ted shall not, by itself, entitle any school 
to receive aid. This is not proper. The 
Minister may kindly consider that as soon 
as a|school gets recognition, it has to accept 
the pay scale as approved by the authorities, 
for its teachers. The pay scales are revised 
upward every year, Since the schools are not 
commercial concerns, their income do not 
increse correspondingly every year, The 
income remains constant, Therefore side 
by side with granting recognition, provi
sion must be made for granting grant-in- 
aid also. Otherwise what will be the 
result? I can say from personal experience 
as a teacher that, where there is a pay scale 
provided at Rs. zoo/- p. m., the teachers 
are made to sign the acquitance roll as 
having received Rs. 200/*1 but they are 
actually paid Rs. 100/- due to paucity 
of funds. Sir, if you inquire into the rural 
areas, you will find that a large section of 
teachers^even after 25 yearsof independence 
are forced to work under such miserable 
conditions, This is because those schcols 
are not given any grants. Even in many 
schools which are in receipt of grants, the 
teachers do not get their rightful emolu
ments due to corrupt managing commi
ttees. We have teen m««ry such oases. 
Therefore I firmly believe that there is 
need to give grant-in-aid to every school 
alongwith recognition. Sir, in Delhi 

‘ 1 liaafiy tchooMtaWcome tip Uke mushroom
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We know that in such schools even for 
primacy education* a child has to pay Rs.
30 to Rs. 50/- p. m. I do not know if 
all the people of Delhi can afford it. The 
Government should look to it.

Sir, primary education should be free. 
The Government have been talking aloud 
about socialism etc. But Sir, where primary 
education should have been free, people 
have to pay so heavily for the education 
of their children. What will happen to 
those parents who have 4 or 5 school going 
children. Even if one'has 3 children accor
ding to the limits placed by family planning 
programmes, he will be at a loss to educate 
them. Don't the labouring classes need 
education for their children ? How will 
they provide it ? Therefore till the Go
vernment is able to provide free primary 
education, they should see that the cost is 
brought down to the minimum, so that the 
poorer people may also be able to give 
education to their children.,

Sir, Secton29oftheBill provides that 
“ If any difficulty arises in giving effect 
to the provisions of this Act, the Central 
Government may by order not inconsistent 
with the provisions of this Act remove the 
difficulty.”  §ir, if any order is to be issued 
for removing any difficulty in implementing 
this Act then it should be incorporated 
in the provisions of the Bill itself. This 
section, therefore, appears redundant te 
me. I will caution the Government that 
this provision should be used very carefully. 
As there is scope for much corruption and 
malpractices in invoking the provisions
of this section. With that Sir, I conclude
my speech.
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notification, constitute a Tri- 
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3T5% *?*$ am 1 **r srstf % snw $ s*r 

to vr  «roft f 1

SHRI C. K. Qf ANDRAPPAN (Telli- 
cherry): Sir, this Delhi School Educa
tion Bill* though a belated measure to im

prove the educational system in Delhi, 
considering the happenings in the educa

tional sphere in Delhi, is welcome to us. 
We thought that such a measure should 
have been  introduced long  ago  to 
regularise education, to put some sort 
of control over the management, to put an 

end to the commercialisation of school 
education* But even though it is late, the 
Bill a*fiad beep introduced has been further 
improved by work of the Joint Committee.

As such we are now discussing it and we 
welcome this Bill.

In this context, I would like to make 
certain things very clear, especially certain 
positions with regard to the observations 

made by my friend Shri Frank Anthony. 
He was speaking  in the Joint Committee 
as well as outside that it is the sacred duty 

of certain people to improve the standard 
of education. They look upon education 
from the angle of standards. But nobody 
is against having a high standard in educa
tion. I do not think anybody will object 
to it. The question is, in the name  of 

keeping  high standards in education, the 
institutions run by people like Shri Frank 

Anthony and others are becoming a source 
of exploitation in this country, That is 
the question. Whenever the problem of 
educational reform has  been taken up> 
whether it is in this Parliament regarding the 
Delhi schools, or whether it is in my State 
of Kerala or elsewhere, then come some 
people who speak in the name oi minority j 
they speak in the name of religion, language 
and all sorts of minority and they say their 
interests are in danger.

Firstly, I would like to make one thing 
very clear. Nobody in this country, no 
sensible man, having an element of de- 
democratic  sense in him, will be against 
minority interests. We think that we are 
better  champions m die cause of mino
rities than those who are sitting here and 
speaking as if they are some angels des

cended from Heaven to champion the cause 
of minorities. We do not think so, because 

the cause of the minorities is well protected 

m this counry by the provisions of the 
Constitution which have been quoted by 
Shri Anthony. That is very good. But 
how this minority right has been protected 
in this Constitution ? Is k because Shri 
Frank Anthony chmpioned it ? 2s it 
because he lead a crusade against everyone ? 
No. This is something that he is trying 
to arrogate to himself, that he and his kind 
of people are the only ones who are cham

pioning the cause of the minorities. I 

think the best guarantee of the minority
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rights in the country is the democratic 
consciousness, the awareness of people 
to see that the minority eights are well pro* 
tected. It was so much debated in this 
House., and it is a sense of democracy that 
minority rights have been protected in our 
Constitution.

In the name of the minority run ins
titutions and their rights, what are these 
people doing ? Are they really running 
educational institutions with an interest to 
promote the cause of anything ? I do not 
think so. In the name of unaided schools, 
we see a lot of public schools in the country. 
These public schools remind us of a bygone 
past. In the days of the British adminis
tration in this country it was a fashion for 
some people to say “ Long Live the 
Emperor

The same tradition has been kept, the 
same idea has been instilled and for them 
time stands still. After 25 years of in
dependence in the public schools the 
syllabus they follow has no relation with 

this country andjthe socio-economic con
ditions here. It is a sort of institution for 
the sons and daughters of the haves. 
In the Select Committee we 
heard they are running these institutions, 
they charge exorbitantly* Those who 
-can pay enormous amount of money by 
way of tuition fee, by way of so many 
other special lees, they can get admission 
in these schools and these schools are out of 
bounds for the sons of common man and 
these schools arc the remnant—of the past- 
colonial past--that should have been put 
an end to. This Bill does not provide far 
that.

This Bill in a very feeble way makes 
an attempt to control even that control 
Air. Frank Anthony is not ready to bear. 
He is threatening. He is doing everything 
under the sun* he is moving earth and 
heaven and tells that he will fight it in the 
Supreme Court I do not know why 
Anthony comes here if he ha* so much 
confidence only in the Supreme Court.
In theSelect Committee and every where
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we have been hearing this argument that 
he like a lawyer ia coming and saying that 
he will go to the Supreme Court. Do not 
scare Parliament of the Supreme Court 
We have a right to enact legislations— legis
lations with a social purpose. Mr. Anthony 
and the people of that kind are saying 
that they are the only champions of the 
minority. They should be called in their 
proper name. A spade should be called 
a spade. Who are they ? They are not the 
champions of the minorities, they are the 
champions of those who are commerciali
sing the education. They are the champion 
of the vested interest in education. They 
are the champions of the private manage
ment. I have seen the picture he has 
portrayed—a wonderful glorious picture 
of how in these educational institutions 
teachers are given their rights, students 
are given all sorts of protection and won
derful education has been given. Did we 
not hear in the Select Committee and is it 
not a fact that we hear everyday from 
outside that these schools are run in a such 
fash on—if a teacher looks at Frank Anthony 
all right you are dismissed j if a teacher 
questions anything—even on the question of 
freedom if he says something—he is re
moved ? Their service conditions are 
very poor. In the Select Committee one 
gentleman came and gave some evidence. 
He is the Principal of Delhi Public School. 
He said that, there the teachers *re given 
everything under the sun—45 quarters*
well furnished and all that. I have got a 
photograph here. Mr. Anthony can see 
it and Minister can see it. This photo
graph shows rocky barren place with a heap 
of brides. It is a place where the Delhi 
Public School intends to build a 
building ora set of buildings after some time 
which time may not come at all. But in the 
Select Committee die Principal of that 
Institution stated misleading the Committee 
that their Institution gives the teacher.

SHRI N AW AL KISHORB Sinha (Mua*. 
flarpur); Whether an evidence giypn <in the
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Select Committee or discussions held can 
be narrated here.

SHRI C. K. CHANDRAPPAN: I am not 
narrating it.

SHRI NAWAL KISHORE SINHA: You 
are producing an evidence which the witness 
must have given in complete confidence. 
He must have been sworn in.

MR. DEPUTY-SPEAKER : Verbatim Re
ports have been placed in the library.

SHRI C. K. CHANDRAPPAN : We have 
20 to 25 quarters. This is a statement 
which he has made. 1 challenge that 
statement. Minister should make an 
enquiry about it.

These institutions are misusing theii 
national leaders and leaders of the Gov
ernment. Some-time bade [.the Prime 
Minister paid a visit to the Delhi Public 
School.

SHRI D. P. YADAV : I would request 
the hon. Member not to refer to what has 
happened in the Select Committee. Their 
report is strictly confidential. It would 
not be good on our part to discuss that 
here.

MR. DEPUTY SPEAKER : I have not 
been able to follow what the hon. Deputy 
Minister has said. I am taking up the 
point. I am trying to find out the position 
as to whether the Select Committee is 
treated aa an extension of the House and 
whether anything that has been said in the 

extension of this House cannot be said 
on the floor of the House. The Select 
Committee is not a super body of this House. 
But, I am looking into the procedural and 
constitutional aspect of it. I am not goin 
to give any ruling on this Just now. Let 
there be no argument about it.

SHRI C  K. CHANDRAPPAN : Even If I 
quote from the Select Committees Report, 
I will not be quoting from the minutes of 
the Committee.

MR* DEPUTY SPEAKER : You may 
refrain from doing so.

SHRI C. K. CHANDRAPPAN .‘These 
are facts which I want to bring out. We have 
been debating in this House about the fate 
of the Farklabad Medical College stu
dents. I am not bringing here the issue. 
That was an institution where the name of 
the hon. Speaker too had been dragged 
into. As regards Ddhi Public School, it 
has been mentioned in another publication 
that the Prune Minister paid a visit to this 
Institution a few months bade where she 
made a speech. She congratulated die school 
for the good work that it has done in various 
fields. As far as I am aware, nobody con
gratulated it. I do not understand why 
the Prime Minister, President or the 
Ministers are after the institution to bless 
them? Why should they bless them and 
why should these institutions misuse 
them?

Another thing is that in this Bill there 
are certain revelations made with regard 
to payment of fees. In spite of our strong 
plea, the Minister and the Committee 
decided that the rules would be framed. 
Many things are left to the rule-framing 
body. Unfortunately, Sir, these rules ace 
going to be framed by die J bureaucrats. 
It is a fact that these bureaucrats arehand- 
in-glove with the private management. 
In spite of whatever is written into this 
Bill, something should be done about them.

Regarding the democratic character 
of this Bill, I would like to say one or two 
things. It is well known or rather an ac
cepted fact that the students irrespective 
of whatever dasses they may be—may be 
in primary schools—they all should be ghrett 
some sort of training in democracy. This 
has been done in my State. Why should 
my friend, Shri Anthony object tothis «ner 
if it be an Indian democracy ? There 
should be some provision made for the 
setting up of k School Parliament ahd 
that should run democntkaQjr so that the 
students would get some ttaisfog inde- 
moctacy.



[Shri C. K. Chandrappan]
Then, Six, Shri Anthony made some 

references to the Communists. He edu
cated this House about Communism and 
how he looks at it. I have no objection 
if Mr. Anthony speaks about anti-commu- 
nisnr'. There are so many Anthonies 
who were anti-Communists. He is not the 
last anti-Communist. There would be some 
more. Today, the question is this. Already 
the process is taking place in the world. 
Anti communism is not considered to be 
very respectable. Communism is a fact 
of life whether one likes it or not. To
day, it is the fact o f  life. Mr. Anthony 
should know this that in the Communist 
countries, the Communists have eliminated 
the private management in education. There 
is no private management system there. 
You may not like it, but the facct remains 
that the children are not under the grip 
of Anthonys just fell in love with himself. 
He portrayed a glorious, picture about the 
privately managed schools the wonder
ful heavens they have been creating in this 
country. Like Narcissus, the Greek 
legendary character who looks at his 
reflection in a mirror and fell in love with 
that, Anthony fell in love with himself.

MR. DEPUTY SPEAKER: Anthony is 
not the subject of discussion before the 
House. You have made a reference and it 
should be enough.

SHRIC.K. CHANDRAPPAN: He re
presents a certain trend, a certain ideology, 
a certain philosophy, a reactionary idea in 
education, That should not be upheld 
by this House.

The, Minister has been kind enough 
to respond favourably to many amend 
ments moved in the Select Committee, 
particularly about the Cambridge system 
of examination etc. I hope the Minister 
will respond favourably to our amendments 
here also and the Bill will be made better. 
With these words, I support the Bill. 

MR. DEPUTY-SEEAKBR: Before I oal 
upon the next hon. Member to speak, I 
wouJ d like to make two observations.

275 DtXM School
Education Bill

I have checked up the precedents. The 
word has been held to be unparliamentary 
before. Therefore, it shall not form part 
of the record — the expression Mr. 
Anthony used.

Secondly, about the objection to Mr. 
Chandrappan making a reference to the 
evidence before the Select Committee, the 
procedure is that before and until the ver
batim report of the Select Committee is 
laid on the Table of the House, it is treated 
as confidential and it should not be given 
publicity to. If you mention it in thf 
House, it gets publicity. In this case, un
fortunately for those who objected to i*
I have checked up and I find that this 
particular evidence has been laid on the 
Table of the House and, therefore, there is 
no objection to anybody even quoting from 
it.

Shrimati Sheila Kaul

SHRIMATl SHEILA KAULI (Lucknow): 
Sir, Mr. Chandrappan said that the Minis
ters and MPs should not go to the diff
erent schools to bless them. I do not agree 
with him. By visiting these institutions, 
wc can see whether they are working 
properly or not. So, I think it is a good 
idea to go to the schools and see them.

The Delhi School Education Bill was 
overdue because there have been some 
complaints that the maragement was not 
.quite all right in the privately managed 
schools ir» Delhi. With the passing of this 
Bill, Government will have the legal powers 
to improve the working of these institutions,
I think the sooner it is passed, the better 
it would be for Delhi schools.

Till n»w Class III and Class IV employe* 
es were not entitled to the triple benefits 
scheme. This Bill ends this discrimination 
and extends the facilities to all employees.

part II of clause 10 is vitally impor- 
a nt because it deals with direct payment of 
salaries to the employees. It was necessary- 
to make this provision to avoid a number 
of malpractices.

Delhi School 2
Education Bill
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For example in 40 schools hei;e these mal
practices have been detected and the Direc

torate is already making direct payment 
of 95 per cent of their salaries and allowan
ces. With the passage of this Bill, these 
40 schools and others which are 221 in 
number, will be getting direct payment.
I am told that the Hari Mandir Girls* 
Higher Secondary School, Nabi Karim 
has never given full payment to its employe
es and the employees feel that they are 
entitled to receive only 95 per ccnt of their 
salary. In another instance, a sum of Rs. 
20,000 being the entire reserve fund of the 
D.A.V. Higher Secondary School, Yusaf 
Sarai, was borrowed by the Chairman 
of the Managing Committee of the school, 
who also happens* to be an eminent Jan 
Sangh leader of Delhi with the result that 
the salaries of the staff for the month of 
February 1972 has not been paid so far. 
Because of some intervention and procee
ding, the salaries of teachers of this school 
and other 40 schools are now being paid 
direct to the extent of 95 per cent.

Then posts arc being auctioned to the 
highest bidder. For instance, Bhai Biba 
Singh Khalsa Higher Secondary School, 
Motinagar is one of the schools which in
dulges in this malpractice of auctioning jobs 
of teachers to the highest bidder. This is 
the most uncomplimentary thing for any 
school.

The provision for direct payment of 
salary to the employees of the aided schools, 
is a remedy fot a number of ills and mal
practices such as late payment of salaries, 
unauthorised cuts, compulsory,donations, 
fleecing and exploitation of employees. This 
exploitation of the employees will be stop
ped by this direct payment.

This Bill provides for security of service. 
Ho teacher, in fact no employee of a recog
nised private school, will be removed 
from service without the prior approval 
of the administrator. 1 would like to add 
that the provision for the judicial tribunal 
is the best guarantee of security of service. 
This Bill makes justice available to the poor

est of the employees by keeping the ma
ximum court fee at one rupee. As there 
is no time limit for the tribunal to give its 
decision, it is suggested that a time limit 
should be set for justice delayed is justice 
denied.

The Educational Advisory Committee 
will usher in an era of democracy ip educa
tion and the management of schools, shall 
become democratic by including represen
tatives of the teachers in the Committee.

In short, the Delhi Schoo] Education 
Bill is a pomeer legislation in the field of 
education which aims at achieving the 
manifold objectives of national integration, 
democratisation of education, security of 
service of employees and full and regular 
payment of the salaries of the aided school 
employees. It checks misappropriation 
of public funds and provides suitable 
punishment for various malpractices. The 
sooner the Bill becomes an Act and 
comes into operation, the better it is. 
support the Bill.

SHRI VIRENDRA AGARWAL 
(Moradabad) : Mr. Deputy-Speaker
Sir, educational reform is the essence of 
democratic socialism. Literacy is co
terminus with democracy. Lack of edu
cation poses a serious threat to democracy 
and, attimes, it cripples the earning capacity 
of the people as well. Russian academici
ans about 40 years earlier had made a 
study and had calculated that the primary 
education imparted to the labourers, 
generally results in 44 per cent increase in 
efficiency. This is what we in India must 
appreciate. Primary education is meant 
to lay the foundation, to build the temple 
of human personality and al60 to inculcate 
a sense of nationalism, secularism and 
patriotism. The functioning of demo
cratic institutions in this country has 
almost become a mockery, because pri
mary education is not being imparted to all 
and free of cost. This is what the Consti
tution hid guaranteed. It is more than 
25 years since we have attained freedom, 
but, the present Government which has
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remained in office for the last 25 years has 
miserably failed to translate the constitu
tional commitment into specific action. 
At times, it gives an impression as if the 
Ruling Party had acquired vested interest 
not only in poverty and unemployment 
but in Illiteracy as well.

If democracy is flailing today, it is because, 
we do not have a well-defined, bold and 
imaginative educational policy and a deter
mined and vigorous action to visualise, 
improve and expand education. Where 
w e are going today ? That is what I 
would like the Education Minister to 
ponder, and tell as whether the commit
ments made to the nation by leaders like 
Mahatma Gandhi and Jawaharlal Nehru 
for providing literarcy have been fulfilled. 
If not, why ?

At the movement, we are discussing a 
Bill which, according to me, hardly serves 
the national objectives. This is almost a 
half-hearted measure. It should better be 
defined as Delhi School Teachers Educa
tion Bill and its total objective today is to 
ensure better job conditions and security of 
service to the teachers. That is why, I 
will say that the objectives of the Bill are 
undoubtedly laudable. But, I wish the 
Government could have brought a com
prehensive Bill before the House covering 
all aspect* of educational reform 
which, I think, is very much overdue. 
This Bill was debated in the Select Com
mittee. The Select Committee had done 
a very hurried job, meeting at 9 p .m . or 
xo p .m . in the night as if the Bill was 

to be presented in the last Parliament 
Session. But, this was not done. Final
ly, the Bill has been brought during this 
Session. I feel that the Joint Select Com-' 
mittee ought to have given a little more 
time in discussing the various provisions of 
this Bill.

There is no doubt that the teachers in 
Delhi have suffered and suffered a lot. I 
will say that they have been exploited 
beyond limits. I am really surprised at 
he ffcct that Government have remained

silent spectators to this sort of exploita
tion for the last 25 years. I really do not 
know why a thinking of this nature was 
not d one earlier. Why a Bill of this nature 
was not considered earlier and was not 
brought before the House ? I know that 
the teachers are not being paid, paid at the 
right time and the security of service and 
other things are such that they really do 
know their future. No country in the 
world can build its future if it can not 
guarantee certain minimum service condi
tions to the teaching community. This 
is a basic liability which a nation must dis
charge in a most effective manner. But, 
while we are doing a right thing, we must 
not frighten away if somebody has rendered 
a good job. At times, we get an im
pression as if this Bill is meant to frighten 
away a large number of good people who 
are trying to do some good work. We 
must reward real and honest work while 
penalising negligence and indiscipline.

Commercialisation in schools is an un
pardonable sin and it must be condemned 
with all the possible force at the command 
of the right thinking people. But, it does 
not mean that while we condemn com
mercialisation and we are bringing forward 
a BiU like this to remove commercialisation 
we should bring regimentation or politi 
cassation of our institutions.

I must condemn commercialisation of 
schools because these commercial shops 
must go—-the earlier they go the better it 
is—-similarly, I would also condemn, if 
there is an effort on the part of this 
Government to politicalise or to bring about 
an element of regimentation in the function
ing of Delhi schools. Our national leader 
Mahatma Gandhi and Acharya Vinobha 
Bhave always talk of a free atmosphere in 
our schools. If a child develops in a free 
atmosphere, only then he can discharge his 
responsibilities as a useful citizen of tomor
row. If you provide education in a regi
mented society, his mind will surely be 
closed then we cannot build  ̂ righttyp of 
democracy in the country.
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Recently, we had the Ward the Education 
Conference where Acharya Vinobha Bhave 
had laid the highest emphasis on the quality 
and standard of education which, I feel 
need to be improved in a big way. The 
elements of regimentation in no way should 
be allowed to be introduced in the sphare of 
school education. This is what Acharya 
Vinobha Bhave has recently pleaded with 
the Government.

Commercialisation or politicalisation is 
sure to mar the quality of education. I 
would like to plead with the Government 
that they should condemn commercialisa
tion, they should equally condemn politi
calisation or regimentation in Delhi schools. 
Schools should be managed by the repre
sentatives of students, teachers and educa
tionists and the State, at no point, should 
try to interfere in the functioning of school. 
This is the only way and the sure way which 
can improve the quality of education.

The Government schools have set a bad 
precedent and also they are really a disgrace 
to the nation. I remember, while Mr. 
Chagla was appointed as Education Minis
ter, he went to Dr. Zakir Hussain to 
seek his advice as to how Delhi schools 
should be improved. Dr. Zakir Hussian 
said, “ I do not expect you to do much. If 
you can improve the quality in respect of 
providing environment to school children,
I will say, you have achieved a great thing.” 
If you go and see the schools of Delhi, you 
will not find even the minimum facilities 
which are provided to school children. 
Latrines and bath-rooms are not in proper 
order. And we talk of higher ideals, I 
would plead with the Education Minister 
to take the advice of Dr. Zakir Hussian 
who had asked the Government to improve 
the quality of education, to improve the 
environment of education) to provide 
certain minimum facilities to school children 
if they really think they are the future 
citizens of modern India.

PROF, n a r a j n  CHAND p a r a - 
SHAR (Htminjjw) : Mr. Deputy-
$$eake?, Sir, I support the Delhi School

Education Bill as it emerges after the con
sideration of the joint Committee represent
ing both Houses of Parliament.

It is a great day for the teachers of aided 
schools of the Union Territory of Delhi 
that at long last the Government and the 
Parliament have found the opportunity to 
think about them and to legislate about 
their service conditions. Any other com
munity would have fallen a victim to the 
propaganda and mischiefs of those who 
shout loudly here and do something else 
outside.

In particular, I am very happy to ap
preciate the sentiments expressed by 
Members from my party. There is one 
definite thing that has emerged from the 
discussion that security of service is being 
guranteed to school teachers of aided 
schools which are not Government schools. 
What happened was that the Delhi Edu
cation Code was struck down by the High 
Court and this came as a much sought for 
opportunity to those who want to commer
cialise, politicalise and who want to do 
every other mischief with the system of 
education and with the destiny of teachers. 
In some of the schools, the teachers were 
dismissed. In a few other schools, an 
attempt was made to start un-aided schools 
as wings of aided schools, so that they 
could not be covered by the regulations 
of any Bill. Sir, as you are aware, article 
311 of the Constitution which guarantees 
security of service to all government em
ployees does not give the same security of 
service to the teachers who are working in 
the private schools. Therefore, it was 
incumbent that such a legislation should 
have come, and it has come not too soon.

Apart from these practices, we have to 
think of the atmosphere of education about 
which there is so much of shouting here 
and there. Could I be led to believe by 
anybody that, by free atmosphere, Acharya 
Viaoba Bhave and Gaqdhsji would have 
meant dismissal of a teacher ? Could they 
have meant by a free.atsnosphere, by non-* 
interference of the State, insecurity to a 
person who works honestly in life at the
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hands of those who are racketeers and black, 
marketeers in education ? Surely not. 
Secondly, could it have resulted in any 
sort of regimentation ? What we under
stand today by socialism is that the State 
comes forward to guarantee the basic 
necessities of life to the people who live 
upon the soil which that Government 
represents. Here, when we come forward 
with the legislation which guarantees 
all the Constitutional and legal rights to 
teachers, security of service, continuity of 
service, the right to appeal in case of 
dismissal and similarly the take-over of a 

badly-managed school bythe Government for 
a period of five years and that too not at 
one stretch but in phases— one year at 
the first instance, second year, third year 
and so on—does it mean regimentation? 
Surely not. It would mean regimentation 
or State interference if nobody is allowed 
to have any say. When the management 
have the right to appeal, when the teacher 
who is dismissed has the right to appeal, 
where is regimentation ? It is a false bogey 
which they are creating in order to terrorise, 
in order to camouflage, the public opinion. 
It is the right step that has been taken now 
and I congratulate the hon. Minister for 
Education, prof. S. Nurul Hasan, and the 
Deputy Minister for having done the right 
thing, now, because had it been delayed, 
it Would have provided more opportunities 
to the mischief-mongers to dismiss a few 
more working hands and a few more honest 
persons would have been put on the road. 
This is a very good steD that has been taken.

I have been told that there is the system 
of recruitment which should not be referred 
to in cases of unaided schools. I do not 
know why they feel so touchy about it. 
Is there any harm in laying down any cri
teria for a uniform standard of education? 
On the one hand we are crying for making 
education a concurrent subject-making the 
union, Ministry of Education and the 
Parliament responsible for the cause of 
educational and teachers--and on the other 
hand we are shouting that there should be 
no interference Irom the State, there should 
be no rrgimentioa, this and that. What I

want is that, when we think of education* 
when we talk about education, when we 
legislate about education, the least we 
should bother about are the aspects con
cerned with the types of minorities 
and all that. Basically, a teacher who goes 
to a school is a teacher, and unless the 
State can assure him the right wages for 
his work, I think all talk about minority 
rights, all talk about majority rights, all 
talk about free rights, is a humbug....
(Interruption) Laying too much of stress 
on the minority charactor of a school and 
not talking about the educational content 
of the school is, to my mind, a great dis
service to the cause of education. Of 
course, minority rights are there. But, let 
them be protected and operated in such 
a manner that the cause of education does 
not suffer. Here, what everybody is doing 
is to see that the minority rights, these 
rights and those rights are protected and 
the cause of education should suffer. I 
think that should not happen.
15 hn.

In addition to that, there are some poin ts 
of criticism that this Bill is only a teacher's 
welfare Bill or some teachers’ Bill. May I 
have the hope that in due course of time, 
a comprehensive Bill would come that 
would legislate on all the important aspects 
of education so that it can provide for all 
kinds of toning up that are required. Mean* 
while, this had assumed urgency because of 
the threat to the security of service of the 
teachers which the people would have ex
pected.

There is a very interesting point that 
must be touched upon. We have called for 
uniform pay scales and similarly, for other 
things all over the schools. Now, if  we have 
to have these for the aided schools* then 
Mr. Frank Anthony comes up and says, 
*Wdl, for aidded schools he does not mind 
anything. May 1 ask a simple question : 
how is it that he minds it whan it comes 
to unaided schools ? Education, whether 
it is in unaided schools or in Government 
schools or aided schools should be looked 
upon as uniform and is it the duty of the
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society and the Government and the Parlia
ment to ensure a right atmosphere in the 

schools.

Here I decry all attempts at calling this 

Bill a piece of regimentation and all that.
I support it whole-heartedly and congratu
late the Government and the  Aided 
Schools Teachers* Association for having 

won a struggle this day.

SHRI H.M.  PATEL (Dhandhuka):
I must confess that this Bill has greatly 
■surprised me, coming as it does from a 
Minister who is an educationist, for him to 
bring in a Bill which is so patently un

democratic in its structure.

The scheme of the Bill is that all powers 
are to be vested in an Administrator and in 
order to create the impression that the 
Administrator will not function as an 
autocrat, there is a provision for an Advisory 
Board. Would it not have been better 
that instead of putting all the powers in the 
hands of one individual, a Board of Educa
tion had been set up, may be with the Ad
ministrator as its Chairman and composed 
of experts in various fields of education, 
experts in examination, experts in discipli
nary matters, experts in regard to standards 
of education and so fourth ?

Not only that, the Bill is ostensibly for 
the purpose of providing better organisa
tion and development of school education, 
and yet, throughout the BiU, there is no
thing which shows clearly in what way, in 
what precise way educational development 
is to take place. If everything is consigned 
to the Rules which are to be made hereafter, 
what guidelines are provided for the mak
ing of the Rules ? This is precisely what 
is most necessary.

The only thing that is specific in this BUI 
is the provision for the security of the 
teachers. There can be no two opinions 
about  ensuring  that  the  teachers 

'Shook! have fuH security. OP course, 
combined with this, these must also  be 
some provisions of which there is complete 
absence here, provisions pointing out what
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their responsibilities and duties wiU be 
towards the schools in which  they are 
serving. Are they to function as disciplined 
teachers, motivated teachers?

I know the results of a similar BiU which 
became an Act only fairly recently in the 
State of Gujarat. The  effect on the 
teachers immediately has been to behave in 
a completely undisciplined manner. Even 
well-run schools are finding it difficult to 

make these teachers realise that they owe 
something to the educational institutions, 
to the cause of education, that they have to 
function as teachers, the noble profession 
to which they belong. But they say ‘we 
are only to work to rule*. Can you ever 
think in terms of a teacher who says he 
will work to rule ?

This kind of consequence should be 
prevented. There should have been some 
means whereby this  could have been 
done. Instead, the entire scheme of dis
cipline in a school, as laid down in the BUI, 
is extremely faulty. It is not the manage
ment of the school which will have any 
disciplinary power. Everything it may 
have to do, for removal, for reduction etc. 
must have the prior approval of a director, 
someone who is far away. In an emergency 
suspension may in certain circumstances 
be resorted to by the management without 
prior approval of the director, but in the 
main  the scheme postulates that it is 
someone outside  whose approval wiU be 
essential for taking such important steps 

to enforce disdpUne.

You have a provision for appeal. To 
whom does it lie ? To a tribunal. The 
tribunal is to be headed by a person who 
has judicial experience. In the ordinary 
way, to have a judge presiding over a tri
bunal would be a very satisfactory arrange
ment. Where educational institutions are 
concerned, I submit it would have been 

for better if the tribunal were to be com
posed of educational administrators, those 
who have experience in education. There 
is no question of adjudicating in regard to 
special rights etc. It is « question of how
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the schools ace to be administted in the most 
efficient manner possible. Presumably 
this whole Bill herbfen brought with a 
view to ensuring that aspect rather than 
anything else. This is why I would have 
been very happy indeed and would have 
welcomed the Bill had there been a revision 
for a board of education in whom these 
various powers would have been vested. 
He is to be assisted by an advisory board. 
Undoubtedly that advisory board would 
function. How often would it meet? As 
things are today, advisory boards would not 
act in any sense as a proper guide. I sub
mit these provisions are unsatisfactory.

In regard to discipline again, it is provided 
that the appeal should be made within a 
certain period of time. There is no pro
vision within what period of time the 
tribunal will give its decision so that for 
an indefinite period of time the manage
ment of school is placed in an unenviable 
position. How will it fill appointments 
in the vacancy of a person who is dismissed, 
who is removed, let us assume, for per
fectly good and sufficient reasons ? There 
will always be a sword of Demodes hanging 
over their head that the tribunal may take 
a different view. It is not as if you say 
that the tribunal shall give its decisions 
within three months or six months. One 
tribunal manned by one person is to go 
into these appeals throughout the State. 
The number of schools is fairly large. 
I am quite certain that the number of 
appeals which he will have to handleiin 
the kind of atmosphere which will prevail 
opce this Bill becomes an Act, will be 
numerous* and so numerous that the Tribu
nal wiUfind it almost impossible to handle 
them within this period of time, I hope 
that the Minister will make it clear when 
he replies to this debate, what his precise 
view is in regard to the formulation of rules 
under this Act; what are the specific guide
lines that he is proposing to provide to 
jthose whose business it will be to run those 
(institutions. These rules have to be satisfact
ory if we lore to avoid regimentation, and to
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permit experimentation which is so essen
tial,* if this experimentation is not permit
ted, then I fear progress in education will 
have been strangled. I think it is very 
important, therefore, that the Minister, in 
the way in which the Bill has now been 
formulated, would perhaps help those of us 
who do not necessarily consider this Bill to 
be a menace—but at the same time as it is 
formulated now, it appears to them to be a 
menace—  to allay their apprehensions by 
making clear precisely in what way these 
rules, etc., which are to be formulated will 
be formulated with is due regard to edu
cational principles, the raising of standards 
and the maintenance of discipline.

These are matters in regard to which I 
hope he will enlighten us, and also, as I 
said, whether he considers it worth-while— 
I would urge him to reconsider to consti
tute a Board of Education to which these 
powers would be entrusted rather than 
to one single individual who can only func
tion as a bureaucrat even if we do not 
use the word autocra*. We fear the 
administration of the Act will be highly 
bureaucratic in these matters whereas in 
dealing with education it has to be some
what flexible and free.
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SHRI SAMAR GUHA (Coatai) : 
Mr. Deputy Spfaker» Sir, X atari thankful 
to the Mir4tffr for the Parliamentary 
Affairs for accepting my request to bring 
forward this Bill without any more delay. 
Thelteidiew are In the midst of an -agitation. 
It was originally itiwwdted that this Bill

could be passed in the last session of the 
Lok Sabha.

Sir, the Joint Select Committee was then 
set up to go into the Bill. The meetings 
were held both days and nights almost every 
day. The hon. Minister was also giving 
us a good dinner. I do not know whe
ther any other Committee had done such 
a work in Parliament by sitting late at 
nights. Everybody is interested to see that 
the teachcrs in Delhi are looked after. Tloy 
threatened to strike in regard to the security 
of thir service. Certain vested interests 
are running the schools. They have taken 
certain measures which are nothirg 
but dictatorial in nature. This 
Bill was very hurriedly passed by 
the Select Committee. It was not possible 
for them to pass it in the last session. 
There were good and bad points . Some 
of the aspects of the Bill could have been 
given due consideration by this Committee. 
We had no opportunity. We were anxious 
to assuage the apprehensions in the minds- 
of Delhi teachers. This Till has a very 
limited purpose. It concern* s the mana
gement aspects of the Delhi Schools. Delhi 
being the capital city it should have given 
a lead in the matter of education. Our 
schools all over the country in the matter of 
management etc. have become a junk 
in all aspects of the matter. I should say 
that in the matter of teaching, this type of 
education is not goirg to help us for achiev
ing the social objectives which we have 
kept before us. The boys just cramp the 
whole thing and appear at the examination. 
In the examination boys succced as amatter 
of fact by sheer luck. It would be better 
that in our Bill, there should have been 
provision not only to deal with the manage
ment of schools but also all administrative 
aspects of the school. The steps taken la 
the matte® of teaching, the syllabi adopted 
etc, are absolutely essential to give a new 
orientation is the outlook of our younger 
generations. What is the cue that has 
led to all sorts of agitations? We have 
•dll not been able to getiatcrttw mind* of
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the younger people for evolving a system 
of education that can help them to meet 
the present day needs of our society.

Mr. DEPUTY-SPEAKER : I wonder 
whether one “ irrelcvent ”  would not have 
done better instead of five I

SHRI SAMAR GUHA : That is why 
I started by congratulating the minister.

During the whole proceedings of the 
Joint Committee, Mr. Frdhk Anthony was 
holding the sword over the head of the 
committee, zealously guarding the rights of 
of the minorites, I am certainly one with 
anybody in defending the objective that the 
cultural, religious, aesthetical and theolo- 

t gicai rights of the minorities should 
be jealously Jpreserved. But is
there a minority geography and 
majority geography, a minority history 
and majority history, a minority humanities 
and majority humanities, a minority 
science and majority science, a minority 
mathematics and majority mathematics? 
Where is the question of special interests of 
minorities and majorities in regard to Edu
cation ? Nowhere in the world is there 
any scope for any difference whatsoever in 
the major aspects of either humanities or 
science. Maybe in some schools some 
kind of culture or theology is taught or 
Bible is taught or Koran is taught as a 
special additional subject. I have no quarrel 
about that. But where is the special right 
when it is a question of management of 
schools, whether they are aided or unaided 
schools? Of course, Mr. Anthony know- 
eked diown successfully the Kerala Edu
cation Bill. Yes, certain provisions are 
there in the Constitution. This type of 
minority rights is Absolutely repugnant to 
the whoiJ spirit of democracy, to the whole 
concept of freedom and to the whole con
cept of socialism. (Inurruptioru). I f  these 
i* a Bengali school or Tamil school in 
Delhi, it does not mean they have 
the right to misman«ge it. No manage
ment can have any separate right or pri- 

»vifcge so far at management ardesiingwtth

the teachers is concerned. These must 
be uniformity of rules. It may be a mino
rity of rules. It may be a minority school 
not taking any aid from Government but 
they have no right to mismanage the school 
or to exploit the teachers, to expel the 
teachers according to their whims and 
fancies or to give X or Y  not having the 
requisite qualification a higher post than 
another who is more qualified. I urge the 
minister to consult some constitutional 
pundits and see whether it is possible to 
bring some Bill to amend the Constitution 
whereby education can be democratised, 
socialised and made a means of universal 
freedom, and not a travesty of freedom in 
the name of minority or majority rights.

Where this Bill will siccecd so far as 
management, the constitution of the advi
sory board, the selection of Administra
tor etc. are concerncd, whether this Bill 
wU meet the demands of the teachers or 
not, will largely depend on the framing 
of the rules and procedure.

The Hon. Education Minister agreed 
that he will consult not fonly the members 
of the Select Committee but eminent edu
cationists and representatives of the teachers
so that this Administrator docs not become 
a dictatorial personality using this whin's
in framing the rules. I would tell the 
Education Minister that the implementa
tion of these limited objectives of this Bill 
by giving an efficient management to Delhi 
schools will largely depend on how quickly, 
how efficiently and how democratically all 
these rules are framed.

Finally, the term “Manager”  is absolute
ly rupognant to the concept of education. 
There can be a factory manager or a mill 
manager but the term “manager”  h  wholly 
contradictory to the concept of education, 
the d ignity of teachers and the dignity of the 
teaching profession. You may call him 
Prabandkak or Parichetntk or some equi
valent Word so that the dignity, honour and 
»tatu*ofthe teaching profession is preserved.
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SHRI Y. S. MAHAJAN (Buldana): 
Sir, the Education Bill had aroused a lot 
of controversy, which is not unnatural 
because education is a subject of funda
mental importance. On the excellence and 
success of the educational institutions that 
we run depend not only the cultural but 
also the economic and political development 
of this country.

In Delhi, the area to which this Bill 
is made applicable, the conditions in the 
field of secondary education have been 
extremely unsatisfactory. The schools 
are cxoweded and the teachers cannot 
attend properly to the requirements of 
the students. I have personally seen 
some schools which are held in the passages 
between two houses. Many schools have 
no buildings, they are unrecognised and 
unaided. Yet, hundreds and thousands 
of children are found taking education 
under such circumstances. Therefore, 
the need for such a Bill was great and I 
am glad the Education Minister has brought 
forward this Bill.

15-3* fan-
[Shri K. N. T iwary in the Chair].

The object of the Bill, is the reorganisa
tion and development of secondary edu
cation in the Delhi territory. It will cover 
primary schools, middle schools, secondary 
and higher secondary schools. It provides 
not only for model conditions of service 
for secondary teachers but also for the 
methods of recruitment, minimum 
qualifications etc. though the rules 
for these are yet to be made.

A criticism has been made against 
this Bill that it is a charter for teachers 
and that it does not provide for the de
velopment or improvement of education.
1 submit these are things to be provided 
for by the rules which are to be made 
under this Act. Secondly, as regards 
standards of teaching, they come within 
th* PWfview of the Board of Secondary 
Education in this area, This is only a 
frame^oj* which provide* for the or

ganisation of schools, security of teachers, 
solving of disputes between management 
and teachers and the procedure to be 
followed in case the schools do not obey 
the instructions or follow the rules.

This Bill has many merits. First of all, 
it will make for smooth working of the 
schools, it will prevent the exploitation of 
the teachers, it will provide them with 
minimum facilities. There is one lacuna, 
namely, that even after the passage 
of the Bill, there will be primary schools 
which will be un-recognised and un-aided.

MR. CHAIRMAN : You have taken
5 minutes. You will be given 2 minutes 
more.

SHRI Y. S. MAHAJAN : Certain cri
ticisms have been made against this Bill, 
namely, that there is no provision for edu
cational improvement. I have already 
said that, that is the function of the Board 
of Secondary Education and that will be 
provided mainly by the rules to be made 
under this Act. I hope that the code of 
conduct which has to be provided for will 
ensure that the teachers will work sincerely 
and properly and in the interest of edu
cation since we have provided for security, 
proper scales of salary and solution of 
their grievances. It is necessary to realise 
that the educational syBtem exists not 
for the benefit of the teachers but for the 
improvement of the younger generation. 
It is in that context that teachers have to 
work.

Sir, I have been here in Delhi for three 
years. I have heard that teachers take 
a lot of money for tuitions. This evil 
exists in my part of the country also. 
But I have heard that it exists in Delhi 
on a very large scale. Teachers working 
in schools are taking private rations soaking 
Rs, 500, Rs. 1000 etc. per month. I 
hope rules will be made for regulation of 
private tuitions which is a teacher can 
take. In my part of the country, in the 
University field, we have prescribed that 
no college teacher can take more than 4 
students at a time and spend morethan one
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hour per day in giving private tuitions.
I hope this matter will be regulated and 
some proper restrictions will be imposed.

Ab regards quality and standard of 
education, I think this has to be raised 
everywhere-all over India. Delhi has 
a high reputation not only with 
regard to its schools, but, the University 
of Delhi also is supposed to maintain 
much higher standards than in other 
parts of the country. I hope, that with the 
passage of this Bill, standards of teaching 
and of scholarship will improve still 
further in this area.

y t°  m )  :

H'ffrerir, $  f W t  r̂ r̂ TT

1 9 7 2  ^*T WPT5T WSJ g*TT

fj , 3ft 5TSR:

! $ e ^ if 3 T ^ £ 9 P F i^ t  

far ?Tf f®  1$ ^  (̂ TRT T̂FTT 5* r f e

«rr i f a  f ,
fr^r 5 * ^  ?n r̂" ^  v m

?ft sfrf ^  t  i

fsR- % m  snft % srrsr snanw t

95T F W P f  ^ % q r, rETRT f W i T ,  f W T

«p t  s N r  f r n T  « r k  v f k ^ r  i f  

T O  ^  f?rsTT sen-

q r r w  ^  * f p i t  i w t^ t  

W  % *rr*r s t *t srwnwf *ft f ^ r -

m  *Rft |  %  t  w  % tftw ,

STRTf^Tff i f t x  « r r i% ^  ^TicTRTOT ®JTR

*  S|t WTR %• *fr ^

«rr i 3% fo re  urns fe#* *pt *fr 

t n r R ^ r ^ l  1 t t o t p s  t  

ftr*T |  »
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“ My amendment to exempt unaided 
minority from Chapter IV was at first 
rejected. It was only later that it was 
agreed to grant such exemption and to 
bring a separate Chapter, new now Chap
ter V/*

3*% an* ?tort for $  frra t | :

“ This Chapter V, I regret to say, is a 
palpable fraud on the fundamental 
rights of unaided minority institutions.”

i t f t  i f  tfRrr sfte t fo r  if 

5̂s> |  s ftr v ft w ?  fo r  if  3̂%

|  sfa: iTT^m i f

1% #  <STST *FT s fo  *PZ

*fta?TT ^  t̂ k sft <n:

*5firfr *ronf ^  |  i t

srmr «rr for *t?  aptrar?

ipp w z  ?ft w f  3ft 5̂t sfa: w r a t

ôT I vfPpT ĉTTT ^

f% #  EFZT9TK %cTT |  f®F ^ f 7 -  

y t  j  1 f  ?nr «ft

^  5TT5TT ^R3rr 1 ^  ^TT I

t  ^  ^ ^  ^rt fflT ^  ^ 

F ^ r  i ( ^ f «8 vtg frr€ t s irr

wsm? 3tt fc ^  1 1  i m  f o  ?rrar-

?ft»r w ft  apwff ^ 31% 1 1
%m ^  €Nrr I  «<fo d ^ i i f

5ZTRT ^  I  %f̂ FT ^

«rrr sr* ^  |  # ?ft*r *n*r % m  ̂  w w f

^  STFTSf, ?ST?r ^TT V X f i f  ^
s r m ^ f « f r  11  <rptt 

f l f  w r t o t  ? ^  il^ N r  % t o t |  w t 

in - t r i f w r  %  5srt qt<r q tw , « r t  w  

« f r t  4 m  ^ e t  f i r r x  WK
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5Tl% % f̂ TQ[ ^
|  tft ^  *tpt % sfrc *nfof*r 

30 *FT 5TPT % *PT f^TT W  cTCf ^  *TcT 
i m t o r ^  f  i ^ r r  ^  3T3T %-& $ \ 

*re®r staT r̂afar srsr gfarfa *t ss-
SHPTT sft ^ ft «ft eft J t  *TT S*

^ ait fr o : irn> f& fe  far* % #

*  ^  I

«̂P iTTTHhT fftHRT : *T*TT ^  «SIÎ

TTT̂ ftfr̂ t 37% I

TT» : 'tTST 3f[ T̂TT H>$l % VfRTT
t  *ftT ffTT |  ? W  ’TTfe ^ 

t fltT Ŝ FTTTfe
far?̂  iftcrr | ^  fcsrr
t$ £ f a r * r t s f ^* r ? t  f t  
>*n<ft  ̂I 

wfor  ̂*r? fon I fa? 51T
fa*T *Rt tf̂ faPT fa*T 3Pt
spf »t sfh; ?Rxrfer qr^ W t ^ r  ^  

qfwrr fc, P w iP w  %faftr 

f*rf*TO *?tf $*?t swra *̂rrcft$5?T 
sm; t̂etc $*srartt TT̂njnr fofl*r- 

fwr r̂fariTTSr fc*TTTOT | | %?sta 
fararcspr w m  sn**t fargFftv̂  
Mt |, w *ro% Jr 3% ?*re fâ r *pn 
t I F̂ fr % 1TPRIT ff far % w* w* 

t  1
# *$r T̂fcrr «n far w cRf %

WtjrfalS JWVftfVi) *Pt W  R̂TT¥

t  % ft*Fm fen- tot  fara^r *Rf 
* *  % w H % « m  $fa-

f*T 9TPTT T̂T̂% I eft t T̂̂ rr 
JTMcTT j f a r  « n q f « «

r̂nr%OT?t fw  ̂  m  *t *flr 
v^t?r ?t faw w  ^rr v® <£)4» mm i

tt̂ N pt vhr €tv ex?

«it I r fa v T W ^ w

STT hTT SRie *1 <RR> IW’SfTMPJ 'wPIT 

f e r r  eft iH W H W  f t  T O T  «?T far ^5 rfa R T 

wfaxT ^  »ft WTtT

HHctrg far ^ f a ? T %

r̂rft farerr̂ rr ??nc f̂t srî rr ft,
'jft w r= rv  |  ift 5rasn| <rcrsrc 

ft#»ft %ft* FgJTf % ffK

TR-frspRftfR" ^  r̂rar f̂t ^  ^ f t  «ff 

^ ̂ ft wf ?t 5far TfTt I

^ n r ft^ d 'fc %farq[t 7t?r®? ^  

^ r r  g  far p r  %  ^ ^ f a r f ^ s r  %  fairr 

» tr  m ^  Ht «Rftsr Ttft $ i 3  

»rnT5rT | f a r  f a R r ^ ^ r  ^ r s t t r  

iH tit sfar sfrnr ?nff v r  x^t |  ?rt^T 

JTtq-r̂r ^ ^  sr̂ rr ̂ r wn

%%T̂ R̂T̂ Tffir | ftmfaRTO-?̂  
m sp̂T ^TT f>TT far ^ faren # w r
v m i h t i  * m tq: ^ « r t o  iw fan?5̂  

gft qt̂ T ^  srefsr |  3(ff< ’EfPTT 

TOT «TTff̂  I
^ r w  5 % ’Br̂ fr fararr t  fv  

^  wft *m> r̂$fe wwr 
qfnr « im tpnffcf t lr

T O  F̂TRT ff̂ TT I ^T % ARRWj ^IT  ̂

# p tn^Fft I I H M

f  far^^gcT tW H W W H ' l l  ^ 5TT
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^  * f t  «=mTNn f a  f*rcr
SPPTT&£T 3TTT f̂[ sftr

STC^ET fTTO *TT * t *ft

7RT *T f£t cTW 5R> 5T f̂ ^*TT I

^rfvvanr *prfTft?rr |
^ r  % sft «ra> *fr frfo r farr % 

*PTC f*Rft*Pt *Ftf w r  eft 

$ r̂g<tr ft>«TP^R^: im iT ^ % 9T?T% 
<TW trfl^T Sfr^ ^  % 2RT5T sftfft

I I  I

f^ajfpsr % ^ fHM 8 t̂shrtrt

(3 ) % anjr 30 ft*  %
*iSV r̂cr 3 *r^t%^1w  w
J, #  P̂fflRTT jf f®F ^  3f|5r IT^ST’frnT
f a *r r  *p t t  |  1

srrsr '5ft t f W ^ r  srpr ^rar r̂r 
t^t |  f w f o f i  *t t ftr  sft fraft t  sit Tfr 

$ f a s p i  *r?r i i n w r v  «ft 

^fcrr?r |  1
v t w ^ f  w ff%  *rwrc
s n | 3$ T r s ® r ^  m  %*sto s w *
f> q^HW TVf
^  t  I 5ft i f U M  W T f j f a  3R  

3 *T t f ^ f ^ r T R T ^ 3IT T fT t

eft sppt frrcrct ft>

f i w n f i w t s r  *rc rc < T t 1

SHRI EBRAHIM SULAIMAN SAIT 
(Kozhikode): Mr. Chairman, I would like to 
make it very dew that nobody would like 
that the educational system in our country 
should not improve. All of us wish that 
there should be better development of 
school education and, therefore, all the 
steps taken to have better development of 
School education and all steps taken to 
give security to teachers will be welcomed. 
But I wish to make one thing very clear 
ttftd that is the so called development of 
school education and the so called security
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to teachers should net be provided at 
the cost of the minority rights provided 
in the Constitution. Here I Want to 
point out that actually the e is an attempt 
on the part of the Government to take over 
all the powers, there is an attempt at 
governmentation of the whole educational 
system so that they can do, in the educa
tional field, whatever they like.

I am sorry to say, Sir, that many hon. 
members spoke very disparagingly about 
the minority rights. Some members 
have said that these rights of minorities 
arc repugnant to the democratic character 
of the Constitution. I have to submit 
here that it is completely false. The 
fact is that the founding fathers of our 
Constitution accepted this fact that the 
minorities exist in this country and they 
have to be protected and they gave a 
secular character to the country for this 
purpose and also Fundamental Rights so 
that the identity of various minorities may 
be kept in tact. When this is the fact 
and when minority institutions exist and 
when such enactments are made this will 
affect the minority interests. It is there
fore that we have to oppose, such piece 
of legislation.

Something very fantastic, very much 
exaggerated, was said here. It was said that, 
for admission in schools, the management 
collected Rs. 20,000 or Rs. is hieght This 
30,000. of exaggeration I do not under
stand how it is possible for anybody to 
pay Rs. 20,000 or Rs- 30,000 for admis
sion in a high school. There are half a 
dozen educational institutions under my 
management in my part of the country. 
With very great difficulties, these institu
tions are being managed. They have old 
and dilapidated buildings. (Inttmtptims) 
At Delhi there are schools like Shaflaque 
Memorial School and Kuami Middle 
School which do not have new buildings. 
Their buildings ate old and are in a 
dilapidated codditfon. They are not 
earning money. To accuse in general that 
all the private minority institutions or aided 
minorities institutions are bad or corrttpt
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is against fact. There may be a few 
institutions-—I do not dispute that; but 
the number to very much lest, say negli
gible, may be two or three or five per 
cent—who may make money by misusing 
the right of management. But, in 
general, it is not so. Therefore, to con
sider all the private managers as criminals 
of corrupt persons is wrong. Now what 
guarantee is there that after the passage 
of the Bill, everything will be alright an d 
all the evil* will be eradicated. And what 
is the name of the Bill ? The name of the 
Bill given here is “ Delhi School Education 
Bill/* But actually it is nothing but “ Delhi 
School Teachers’ Bill” . Though it pro
fesses to be a Bill for development of 
school education, it has not said anything 
about the development of education. We 
all know that the present educational 
system is faulty. It is not suited to the 
present day needs. It is the present 
elucatiodal system that is creating more 
and more frustration among the students 
and that something should be done 
drastically to improve the educational 
system. But nothing has been done in 
that connection. The Bill desires to give 
security to the teachers. We are not 
against it. We want that security 
to be given, but the entire powers 
to be taken over by the administration 
is wrong. What is the guarantee again 
that they would not meddle with the 
security? After all, is there no corrup
tion in Government schools? Is there 
no favouritism, is there no discrimination 
in the government schols ? Only it is system 
that should improve and not the govern- 
mentation of everything. If there is 
some fault somewhere and if grievances 
of the teachers are there, we can have a 
committee of educationists and Members 
Of Parliament that can go into their 
grievances. But that does not mean that 
if there is some mismanagement in 5 per 
cent of the minority aided schools, then 
cm that basis you should conspire to 
destroy the fundamental rights guaranteed 
totte minorities under Article $0 of the 
Constitution to the minorities. That should-

not be done. What we are afraid of is that 
such provisions go against the minorities' 
rights. Onoe you accept the Constitution 
as a democratic constitution and once you 
accept the Constitution as a secular cons
titution and you feel that the monorities 
have rights* to administer and manage their 
own educational institutions, and accepting 
all this you bring forward such Bills then 
that go against the fundamental rights 
given to the minorities. It is against the 
constitution Itself. Therefore, we are 
opposed to it. We say that by such Bills 
you are not going to improve the situation 
and you are not going to improve the con. 
dition of the teachers also,

So, I want to say that we can improve 
the system of education and we have to 
give security to the teachers, but, it should 
not be at the cost of the minority institu
tions which have to be protected. To say 
that all these people who are having mino

rity institutions are 8 imply criminal 8 is wrong. 
There may be some black sheep here and 
there and that can be probed into by a 
committee which may be asked to inves
tigate the matters and look into them and 
see that they are removed.

In conclusion I want to say a word about 
the recruitment. You want to specify 
and lay down the method of recruitment. 
Recruitment, appointment and dismissal 
is all part and parcel of administration and 
administration is the right of management 
as guaranteed by the Constitution because 
the minorities have right to establish and 
administer their own institutions.

I would like to make it perfectly clear 
that in order to improve the system of 
education and also provide security of 
service to the teachers which Government 
has got to do, but this cannot be achieved 
by bringing such measures as the present 
one which go against and abridge the 
fundamental rights of thi minorities 
which we held so mudi sacred and 
valuable.
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«r> 5T%  ^  (s te m  f c w f t ) :  

«rsiTeT W i r t  %  <n:

farerr*n^t ^ |c r srfcr jn rrc fr-

w R ^ T T f i  q ft

^  ^  eft f o r  *r?£r q r  *rarr

^tcTT 1 fasr ^ r  $  3ft f c F f t  ^  

spTfrsfrrr ft r e w  w m  |  3^)r?t 3§<t 

*nrrcr ^t, vrr^ & n  ^ r 3 % fa q fT - 

w * f f ,  M h h \  *rk <pr° 'fter %

ETsfT *ftr % TO *  <FW4 M 5*«

^TTFff^r *Tf ^T % 9 *15̂  ^tsrtN>

t^TST fe n  I  I f?T ^

^  w n r  14 f5IK  fsTSTWT JTPT <TT 

%  r̂rar fesipff %

f R n h r  *r a c r| 3 * * 7 t * f r  * r t f t  srefm 3ft 

im  f*r$r*ft 1 srsr # £ sr? f a  % 

ftrarsp ait <pTrnfr|^ ^  ar, f^pi% 

* t f  stf e y pc a*, %  ?rftRTF-

s r f !  1 w  f w * r ^  'sftftrcrr

*r f^ rw r  | s r r e f e  

* 5̂  * f f t  s r w r c t  x ^ r — tft  

f f  % * r k  ? M t 8 R  T O ? t a p i $ * f t  

* ?  %K WTfar | f ^ r n
a-Sk ^ - ■fs- - -- V\ ^SPTSRT *F  SrPu T T  m T^Tt9=FTT ®FT 

3TcT * p f a £ *  t ^ r f e l T  ^  f%TT

a r r ^ t f  S r f a ^ t s t f f a T ^  ^ x m r ^ r | ,  

t  *§rm *ftr % aft ^ f t r  % sf^rr, 

a w  w i m *  w  ^  ^  *

SflflSf s fN ff s r * #  f W T  $ft $r *R « r  ^  I 

*p fffa  apr f ^  a p w r o  * n f t  ? frr £ w  

t f x f o m z

#  t o t t  m  w a ft  an%,
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flTipr % t o  $s h t  ■*tfigwr $  f a

$  aft « w t ^  |  ^ r

w r f o r  Trr5?TTfk^¥ % vmr faenrr 

ar?*r p r  % ? 50 ^ w t  % frrt^f

m r t e  SR ^ t f  wt sirfSRT aft firfb»r

?r^f t  3f̂  f^ f'f^ i,< ?!^f f!TT f  1 

^  vft’ff ̂ t Tfr̂ ft ̂ T Ofl̂ R fTt»TT 
t o t  |  1 v & s  Jrirn R T -

f^ im  % ?mr ^ t t  |  w t

f̂t t  ? 
*?! 3T?r ^  t  1 w t

t o : t  irw r̂ $  *n*r

^ rr ft?TT t  ? sFTtfarr ^  ^Vift^r %  

*rr«r «f?t tfforr $ ? flfn̂ r % fa?*
ipTT*ft % MMd+T ?Ft ^

%fa?r w t  r̂ f̂r ^

?r̂ r f  fa cbfh sfT tt vtf
sqrf®F=T s p R fa r  ^ r  T n ^ rR r f t  ? %5 

^rpr «n?t t  ^ t t  ^t^ctt i  fa  

?̂ft r̂ <rtwtTTf ^  % *rwr wt 
ftm I  ? qifagaw grfgft 

% r̂nr w ® r s r iR V W  |  ? w  

TO  3P T W | f a ^ T * W ^ ^ r * f ^ -

*rfr€hr v t  fpr^ ^rw ^  |  ?

wk % ^  % S<€t^TfhT 

apt r̂T«r f  i w rq^t

»̂t an| ̂  feryw *f fT  #  
$rfa?r ŝfm* frrr^r xsrr 

5̂7#  t  ^Nff fa  ,fT*ft 5TŴ  SPgT fa  

<i^TOT« wPT t o  *  anpr w
hmbSL jfefi «nMlkl MMNMWHwiS wŜenW iW iw Br w(xt% w w f w f i
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mr* J 1  %fa*r  gsfar

q?£ vs sffacft t|, TT̂qf?r art vs 

7f,  **  ?rt*T  w  **r  *

fw m  t| %far aft ftwvt 

 ̂?* ijfonr |  ^ sftw sflfV

** *r«Rft1 1 #  «rq% vfevR 

Sr m 1  ff  *n̂r &

‘en̂TT jj! fa ^

| i  «rrc*t  % f̂t*r, tpfr

r̂aw  ŜTt  j 1   ̂ 'TFT «Tf̂T %

?ft*T to-n* %̂>r ?n% | fapfat fa

fittT 55TTcTT  t  I  STFT after 

«t eft  t  tftaerr «rr *fter*r$î 

T̂ % ̂*Fft *TTig«r,  TFRT % %9T, ST̂RT %

r̂, irrat aft % r̂ % ^ft

ir  shut#?  t̂ wnfrstw 

%f̂rir<fkirtrtNn-irarm  jMarqft 

mwf̂ hr % fsnr  eft ̂ r 

ffanr i i&fk  r % farercff t̂ aft f 3 

*jfo*pr | 3wr  ftfrr differ i

fitwft  % SFTTcf̂H  fmw  *rr* %̂ - 

t̂r % firrcrerr %■ far srarrcr ??F«r

t I  ĝW  ̂ THFcTT ’gftsn | aft fa 

ifpRrr3RT̂t fifrwr % fSruYui *t *ft 

t̂ht,  n*rr  Jrrr  fanrerrer  11  tprfsft 

fRT  frwO  FPvT,  faRTT  51̂ 

f̂aôrt ?̂ r «nft 5psr  firm, r̂r 

%  ftrcrart  sift  fĵrrr firm w  sftr 

t ŜTeTM  ̂ T| | I  R̂?t tjtĵ  *T 

fen% t̂  *tftm t̂ arr T|t  | i 

>WW<H  *r̂?TT,  *cRT  S^T ?TPT |, 

t  finft *5ttsr

% aft %m fTOT | W

% fsrefat *rr fipfn-sr firm »rm t  eft 

^ irevnc?t *rtr ^H#̂t finsra%

3PT HfHVTT sptw | 1

r̂fair # wt aftvt HyRyypr 

r̂r ffa ?tn% qap  wa®r̂*r 

&sm  t 1  fsmct  wmt ̂   # 

sfhr̂f «r Troara- wti% ap®irr?RT5rr

t 4, 5, lÔTM

I   ̂%fa*  ̂5  ̂t

5PFT % %  arReTT t  W ?̂T  ̂

WTK  ar̂cTT % jrfsrfTRt ̂t *tft

?rcf  ̂  &f xpsfhT3FT°r %
_ . *s.  r  *v........... ftr*  - _ .  *v "v  ft ^
r̂m  ̂ V̂Î ̂1 tMiMi t? sTrfr
-- ̂ .  *v __̂_.  *v. __  „ *v
vm  mrh trt̂st eiTtarq, wiW 

% T̂R% * 9̂T  sftfargr,  IRT ̂ t̂ ?T 

?̂ft TO ?ft apRT af?t |5!nT

■n̂̂rr *̂Tfrr Tt»rr i 

%̂ r  % qt ̂  |, ^

aiw  q̂t |t I YHfsrq;  ERT̂Ieft it

'TfTW 5TI% % faq;  STTflefa %

'tflT̂rl! qw I  R̂% VvTTWT ?ftr vtf 

erffar 11  fftr mt fffirerFT ̂ 

er̂ hft r̂pft qt eft i

16 hrs.

arf  faerft ar̂ft m*i  ̂w 

3trt  ftren \ r̂̂arfw

qr̂rr fa fsmt ar̂t ft̂r% ̂  r̂ 

firsr vt wnj; ̂  i s, 10 ̂ ft % ??- 

m# T̂T|tf,  ftww 9T̂T  ̂11 

aft spftf ̂   w  if ̂   f
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\FT ^'ta'Sr t^ir, t v  q n ft* $ t  

i r i t |  < hm^Et fopft fa

sift ff<flT ^  ̂

I  fa  ^  f*T5f5fy ? Tpfr 

^ f r  ^ fr ? r  3 t, * f

fa ** ft « |  f a ^ * $ T  fcft,

Hff t  c f t w k w  |  ? *nTT3r<fts*T 

*?t * t p t  ^ t t I ,  * p t r  

* m r  %  %frc p n  ^ f ^ r ,  

3 *tn %  «iff ( , 9  ^ewt

T O T T  I  I ST*T ^ t  *TTO!T 

TOT f  f a  ^ ftsfr WTfS «FT

<rfw*r ft  i *ttst $r ^  *ft 
^ T T  ^ f*fr faFsft % faww 

ffH feff $f ffifa SpT5̂  5TTT5T a+effo) 

5f spi^t T? I WMW {gŜ T s fw & i

^ t , ^  i f  f e f t  i f  sfr

f W T 9 T  |  ftW T  ^  ^  ^  f t  ?flT

?=nft f w r t  q?T irffim rc f a # ,

^ r f  *pt % r*&  37<fr*r fa %  i r t r  * f t  

f^rnff ^ »ror$t $ ri

^TT $ w ^jft ^ i< + -

fcrr g  i f f k ^ r f ^ r ^ r  f f s r %  

jswfar v x g r  g  i

« fr  i j w r *  *w r r  (^rrsft } : ?tot- 

Vc’q w p F f  %  *r « r * : *n rc  v t f  

^ T T  W5T S l f t f  V t ^ T R T W t i f f ^ T  

^ J T  V T T  3f fit  apTT $ 8 r m  t  I ^  

i j s j t f :  *T?fcrr $ , ^  *rfa rc ^  fs r r f t  

%  m *  T O f t  s r * f c r  * p t % t  *? n r3  

a t  w  $  i ? fhff st *rc *fr w rit
f 9  ^ T | T O *  ^ ft  {  I HPT

f  fpr tpF * n m *  |  i

m K m ^ t  firar *m w  

f a v n r ^  ftw r

*ftr ^rrft firarr i % far

^nc % ?Rrr *rroft*r ^ H t

Vt T tf  ^?TT t  m  ^PRH T̂T̂ r 

^t I" rff ifRT'<T ^  ^ Vfffar
^  » M t i ^ rtct ^ r  |  » «rr̂ T

I  fa  *TTWTf<ift 

^ r  % spt %?r v r  %?rr *TR%apt

^ n r  f  I l^r fipeTTT

t  faw f-«rt cT̂ ft %

% I  I ?l> 3*  *> ^T ?FT T̂T

*rm r 1

3FT ?rar3TTC if qsp T̂cT «n?r»ftfa

5TR % ftreTT f̂ f̂ RcT ®PT \35T9nr
1 1 % fat % r̂rr % ^*pr g fa  

w^r | 1 1400 f®
*ps*nwf ^  ^  ^r z m r

I  I 25 *TRT % 3TFf ^ffWR- 8f 95P R  

ajfrf ?TprffT f t  eft are#, %fa

H?, STRTW % fTW ®l?t

^TT I i f k  yffktTR ITTf if fm \

irat ift ^  ^  I «flR «ft «r*Nr-

jfe ferr, w f fa  ^  w m

t o t  fa  *nfafaM 30 if ^ f a v r f R T

I  I 25 HT5T % T̂R?r if !5R%

wi\ f f f a  yfd<nyiT̂ ft » j %

t|  ftr? x^r

TTŜ e »̂T faRfaT T m *  55TTTT

tns? f t  ^  t  1 ^  VTX°T

w t  |  ? n w i f i f l  y r  ^rr-

^T*ft TX ^  j  ? q̂ ff (  fa
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%m nmm  t i  anf̂rre 

wbm «ft gr  | 1  V5T

ft) UKrT %

 ̂srfmmrr# «rf̂ r 

v*i$t imvTT$T | ?  wwnttaw 

*pff wr ̂rf | ?  fffwR  arc# 1 

wm %  tot % xrsfta  ftren 

% ftrsn 3f*r fr 

^Rf  ir  amt r̂rsfr ?  nf m 

ftrcrr  | 1

r̂ar   ̂ 1  sftr  *ft»r

f fafRT f9TWT  ̂SRTT *ft% 9R5RT 

■*•1̂ f[ I

eTT̂tSFj  ̂ ̂ <ild  ftroiT % f??T if

xm% 3ft *p̂t otptt | w® «pt 

f̂nrfgrmt ¥t, sftsn̂ r̂it 

 ̂  ̂jpn̂ $*! % *tft HraRrr

3*T̂ 'm St f-Nfa  QSTT̂t 1  r̂ftur 

5ft JR| H5ftEPT|sT5 *f *T̂TT|  fa 

far fârnr, «fk *mr

*Mfl'*ff  sto *rarif eft   ̂ i

w*rwrfw  nfhnr:  t̂tt 

?flt 3*f  ̂m   ̂ t̂ 1

«ft *jw?r  fwi :  »?f?rr 

ihr   ̂forr | :

Every school whose recognition is 
withdrawn under sub-iection 4, sub-section

6, may appeal to the prescribed authority, 
who shall dispose of the appeal within 

six months from the date of presentation 
of Appeal in such manner.

tfr̂sr «&3ft vter$*ft *3%Wlt*f 

fa m vfimm mm 

# *$%i  «t ffr  **feuT qnr:

Page 5, line—27 and 28—

for “sub-section (4) or 
sub-section (6)*' 
substitute—

“or sub-section (7)”

Two grounds have been given in sub

section (4) and (6) on which recognition 
can be withdrawn in the case of a school. 
An appeal against the withdrawal of recog

nition of these two grounds can be pre

ferred under sub-section (7). Instead of 
sub-sec. 4 and 6 we should prefer the 

word sub-section (7), because this is sub
section (7) under which an appeal can be 
preferred.

art h t t  v x   $ $ f a  * n   ̂  f t 

r̂r smrw ?rr Tf f 1

This can only be under sub-section (7) 

wherein  an appeal can be preferred. 
I think you must accept it. You cannot 
put section 4.

«rar  59ft  fo snr 

( ftf •

The authority  concerns the  grounds 
which may stop reduction in rank or 

suspension.

“for violation of any of the conditions 
prescribed in this behalf”

What is this, Sir? Without hearing the 
party you want that this dictatorial atti
tude should be adopted and you say that 

this is a very good clause. The authority 
<*oes not serve a notice and you can sus

pend. This is contrary to the principle 

of natural  justice  and that is on 

page 6, line 7. How can you do this ? 
You are not serving a notice and you say 
this is all right.

Now, Sir, I have requested for one
thin|,

*m vm fiwftwff %*wr ft ?it 

**r *t Ttfta  1
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I want to put one thing here. In any 

case the fee is deposited, you should see 
that a receipt is given for it. Without 
re-eipt nobody should be allowed to 
accept the amount. Then I come to 
clause 4: it says:—

“ (4) No payment, out of the aid given 
for salary, allowances and provident 
fund of employees of the school, shall 
be made for any other purpose” . 

U*TT 0 % fatr tft 3TRlV §  Wt 

% t%tr, ferr  ^pit

^T%t, ^  I

The aid given for a specific purpose shall 
be utilised for that purpose only. The 
management should not spend that for 
any other purpose. To avoid that, I have 
put iti my amendment as follows:-—

“ The aid given for the specific purpose 
shall be utilised for that purpose only.”

Suppose some fund has been given for a 
particular purpose. What is the condition 
laid down that the management should use 
the fund for that purpose?

Now I come to Clause 7, sub-clause (2).

SRT5T srttfir WT «?T I

It says:

“ Notwithstanding anything contained is 
any other law for the time being in 
force* no transfer, mortgage or lease 
of ftny movable or immovable property 
of an aided school, not being the property 
specified fo the rules, shall be made 
except with die previous approval of 
the appropriate authority” .

I do not know why you have put 
in a clause or proviso that within two 
months if there is no decision taken, 
this automatically goes.

it n ff u m  t

WMWvii f ST*f t  W I  

t  l i f t  1 1

^  ^  fopwft 3TRT t  1 «nwr

fefSTSfpT 5TT$T TSRT

l«rr ftr w s t $ 
sT̂ t 1 ^  <ftar cwt
frfVifirea 3*% am* tfh: v t f t r  

^  w irrt rfr ^ ^ fer< w cr

sttct 1 1 ^ r | f v  M m

zfarn1 smst tftft n̂%r i ^  * tt 
?t*rr ft t̂̂ tt fa $ ̂ rart
vR rsr 1 «nw 1 1 s s

ws f t  f e t a  r 1

sr? fsR11 1stftr
3ft jFTsm? t*t

?JTSTT 3R  T̂T̂ f WT ^ I

’ R T  eft f*TT S f N  ft»  3 $  f<sftfJffrT

* ? <ft̂ r%
fa q  ?nqr m  1 

%m *rro% ft ft *m r
irsars ?rt •mî h i

’PTT'T ̂  fosr F̂t snrcc f  1

mfa vrnft  ̂ % f«F w*ft

IspI jfcrarssr ftnrr $wr $ f v  w&s 

iftt m x
vx ft *rt % i m  vfc *  m  
w ftit nfaro n \ m  ŝr
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im k  3f t  fkm  f  ^

1 *ft rsrfTOT t  *HcT 

t  1 f e R r  fasrffar sr̂ r ?, 

^  *Tiff |  s f k  

s r  ^  I  s<rd#^fy eft ^  

?rs®t wft ^  t  1 fsnsrr # tft  tftft

m%rf, ;sn1%tr ^  ^  ^-

«rr* $  5rm?r ^nt r̂ ^rt

WTf^ »«ff I % *TT̂ 3T STT̂ T R̂T ?t *f?t 

f* I Hl'd ^  STFT* I ' I

t o  f t r t e  «f t  «ft f  ?ft f a F *  fa?r 

§̂ » ?rt*T =Fhr 1

SHRI N, TOMBI SINGH (Inner 
Manipur): Sir, I welcome and support 
the Bill. I agree this is not the last word 
on the development of education. 
But any step taken cannot be the last and 
most comprehensive. We should re
member what Gandhiji said in support 
of the principle that one step taken in 
the right direction is sufficient and we 
should welcome it when a step is taken, 
if it is good.

Some of the speakers had emphasised 
that the Bill seeks to promote the security 
of the teachers. This is a compliment, 
because the position of the teachers in 
the country is miserable. When members 
of the different professions like teachers, 
engineers, doctors and lawyers sit 
together, the position of the tcacher is 
very pitiable. When the teacher suffers, 
it is the nation and the younger generation 
that is suffering. So, if we do something 
positive for the teachers, it is a very 
good step.

This Bill concerns the state of educa
tion in the capital. It seek* to step 
up education to its proper status. Among 
the" disparities prevailing in the country, 
the disparity in educaiion is one of the 
most serious. The country today cannot 
gferc the same standard of education

every where. We are concerned with the 
educational facilities in the capital. It 
has been emphasised that education 
should be an integrating factor and help 
in the development of the individual—dif> 
own personality and his relation to 
so iety. When we think of education as 
a factor of national integration, here 
we observe certain disappointing elements.

We have heard both the critics and 
tupporters of the Bill mentioning about 
the commercialisation of Educaiion in 
the capital. This is very unfortunate. 
The fact that the subject of education can 
be commercialised and made a means for 
making money and for material ends is 
very unfortunate. This is an important 
indicator of the fact that in this country 
education has become one of the most 
serious disparities. In many other parts 
of the country, especially the parti I come 
from, education is far from being com
mercialised. So, as a punitive measure, 
if Government would like to take over 
the mm?g;ment of a school, the ma« 
nagement and teachers will say, “ Heil 
Government1” They will say “ it 
is a welcome step and we 
would all like to co-operate with 
you.” Here what we find is that the 
management are disappointed and they 
are unhappy, because the government 
comes to their rescue. It shows that 
cJuntio-i here is something different 
from what it is in other parts of the country. 
Education here is commercialised. 
The possibilities are, either the people 
here who send their wards are too well- 
off to spend any amount on any school, 
or the situation is such that they are ex
ploited. In any case, this is not a happy 
position.

Mention has been made of protection 
of the minorities. We want the protec
tion of minorities not only in the educa
tional sphere but in all spheres. It is 
true that through education the minorities 
can be brought up or pushed up to the 
level of the general .tnames. But
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what is happening now is that in the name 
the minorities, some communities or home 
school ^management or some individuals 
try to prolong or perpetuate that kind of 
life which seeks to take away our children 
from the mainstream of our national life, 
through extra-curricular and even curri
cular activities. To quote one instance, 
in my part of the country there are some 
schools run by missionaries of a parti
cular religion. When we go to visit 
those schools, they present some cultural 
shows of variety programmes. These 
shows invariably depict pictures 
of Texas boys With drain-pipe pants and 
revolvers. They do not portray anything 
which has something to do with our tra
ditions or culture. These missionaries do 
not encourage the presentation of oui 
traditional cult**r\ In the north eastern 
region most of the political hostilities are 
bred and encouraged by these sro-called 
educational institutions. Even now these 
institutions attempt to take away children 
from the mainstream of thinking of poli
tical life. They are trying to set the 
son against the father, the younger gene
ration against the older generation. I 
Wonder if similar attempts arc being 
made in other parts of the country.

Coming to the Bill, it seeks to raise 
and preserve the standard of education 
in this capital city. I welcome and 
support that. While doing so, I would 
appeal to the Education Minister and the 
Government of India that whatever faci
lities are provided to the children in the 
capital must have relevance and some 
relation to what is obtaining in the rest 
of the country. If the standard of edu
cation. in other parts of the country arc 
fiot brought to the level of the capital 
city, in the competition to the various 
professional service* the students coming 
from those areas wjll he lagging behind.

I welcome the measure which will 
bring security of sendee to the teachers. 
They must be brought on level with the 
other professions. A person who is a

teacher must be proud of his profession 
as people in some other proftssions are. 
If through this Bill wc have done some
thing for the teachers, it is a good step 
and we must congratulate the hon. Mi
nister for having brought forward this 
Bill.

WTC ?TW WTWFTT ( f e f t  ffST) :

$tarr, «tt i t o

sj^r tr^%src fa ffae* ft j  f ,

sftr s t r  ^  f«r?r 1 1

3TPre faRtaKr ^ 'Efff

j ^  farr $  ftrftrefC ?TT^

w  fo r  % f e f t % f$ntf€farcir 

u q s  1 *ft v fv s

*  9§ c r M f ^ r  

Rtirpr $  1 w  %

fa  3 *  m  i  v m

ft f iw ftr *rr w  |  *rk  tit

tit ^ n i 

w w t  a w **& tit 

«fy Sr fNwRT 1

ffftrSfe 5 — 3  a rfa w f *  

^  *rnrr *n$gr f ;  

t ,  |  iftr  *  * cm

wrfanflr «rr 

i n  wt f t e i r  

m  <nc

t o w  %  f o r  tit «ra$ n *



fm  gwmfc* *ir t i w
ftWPBST vt ĉl*H iftr 3fa

in % vnmt mxrK I

%ftK s*r*tf5r fWrcTft % *ft$ ?»$■ 

%&n r̂rf̂r t  *rwrft *atofoff

ift W  arrt if  W5TT % WJWI 3TIT- 

$rf*nw %*tt n̂%r i  n̂r ^ oqrTOrar 

?TO *? Tit, ?> 5 tfTOdT i fa 

R̂VTT *RT q$ ̂ ĤSTtor faTSlf̂-ftpT 
 ̂ 53TRT  T̂ff̂ I  TO T̂

*rnnr f̂a  spnrt wviMvnvr !bMV 

MRTtt apt Hfĝr tît  f?TOT̂t 

*r|t î nrnr %̂sr *f <h<+r&*4̂ 10 

tit writ fornteTft m tT̂ mr  i

angr cR> fêft v̂sznŝî crRigv 

qr 1947 fcSTSsft $T5RT4t, 

5̂i% *Pr# «rc*rt>t  t1  frêr fart 

to  Mt  ftrarf  1IVX TPT  t[̂ %"9PT 

farfror #, ?fr % * ̂ qr

$mfa«rrf 

titfm tit\  irrsr *Ar*m «w w|fa 

f*r  vt froA gfaartf % *rfr,

% 11  w f«nsr %■  mw ̂r  apr 

mi i  ft**-

fa£t htsb  % sW «pr P̂ hTi tflCRjr

Tjgnr %it\x mtit

i\

%H tit vf  wfofWv & 

tos wfr *w> «n*r  tw tot 11
$ flwrr ifoft % mmm *#nr—$

*r «ra*ft*T *pwr j ~*«¥ *ngf wrtft

«07» L0-12.
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#vw(l v̂ Nrfxvt % f  ̂ % hvh

sftamE¥V̂ ?̂n3B TO t̂fqffc,

W  v̂ nrO *fbh¥$ <rwimffpr%

fat? qflf *R§̂T?W *Tf>tfaSTTOT$[ I

feft 3 wnrnft fwsfafar f̂tsnr 

T® t*fk fan% ârran r̂«iTT|f, 

to fa £fcr# ^ vrmpft'vŵ ft| f 

s*rfas TRjR̂f̂wrjr  *** 
% fcww>PT flPHTTOI

tnRnr  | i

sfiîd tit 95 Mt
ws iF&te  fm€t t xftK 
s t f&m
cf̂fat  ŝf   ̂I  ?W> 5m

r̂Rft'  ?Îrf t,  T̂  FF5T  f, 

fa*T̂ d̂ WIjfl M*\<$ %f̂ ?ft ssNnft 

spT  fam wnrr  WIWT

f̂f 95  r̂%, ihmtit
fa*rr ̂ TcfT mry  vnr  *<raT ’ftwrr

*m | i far fa ̂  iwpfta ?raw * 

tit r̂ |, fa? ̂  ̂ t» f̂r 
 ̂<0̂ 4 ̂ yfi  % «trwrt % fiffj

317%̂ l̂fa«T ̂<T Vt ̂  T̂PWT̂ ̂  «T̂t 

«TRft f I f «R5̂  5P̂ 5ITfaTÔ r 

11 fte*r to %

fm %  *ffcj?r 11  w

3RRft ^ fm * ^ 3fTTt, ̂PTT

$ w  11

vtit ««t nfiifw r̂ fm m 
t|  ̂ ^r%irt

#i 74 €N#«̂k.a fro 
tit*# i
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7 4  tfid t  t f t  ^ R r  

f f a  2  f s n r  f r r c n W t  * t  w rft w i  
v r  w e t  i f k  am i ^  % fa*? % 

« f t f o r * t 1 1  aft 

* r t s  * r t  § o t  |  w t f t  3 *r  ^  v t f  

^ g f r Ct $ f o i c T ? r f t |  

sts s r % f w r v  3 m t f e n « f k A  W i f i  

? T W t  wt I  ft  w  srrq€f 
^  tm r  ^Tcft |  ?fr ftr^r f a f f  

i f  ^  ? ^ r  n ?  * ,  * m  f s r R f  

*r$ r  ^ r w f t  ^  «nrar * f t , * r s r  

a w f  w r  ^  ^  |  1

t ft  q v  i $ V  3  W t e  |  f a s  f W  

p rcer |  i %ft?r tft

|  eft W  *̂ t w f  W|T «r5TTT5

HC I  t fkm t % %i?sx m t 

|  < r 4 t T T ^ i m ^ T

STCW % *R5T 3W ^  9H? ^ eft

$W *Pt *T3f5 fa ^ ft ^ft I

ffS v ft i f  s p fa r ^ t  4h?eT «ffeT 

$  1 % m  f t t f t  ^ w f i w ^ r q f w  i f  

|  ?it w raff ^  v?fB 
J R K  M H iT IP T ff q j W  W *IT *P*T ’T f t  

t  i f t f a r  *n r c  s f t o T
- A. ..-%- ^ »  1̂. ■N. - »  l>

ST̂ ETT fflTT I2FF5TT w T T O ff t^lUeT 

^ r  ^  5 $ j i t c  w t  * n ;  s jrfta  

\  \ ,srr| * $ *  t\, 

irr i n V w u w r  &  ^ r  v t  <rta 

^  «**? ire *pft* faw ft 1 1  

wpfr w  unc w t  w fit 

v m

| i *  ?rt *  * 5  *mpiT jf f a  * t

Sr f w H * n w  fa*w r |

a n g ^ v t  *$r f a w  «nf§cr «to;
OMImbSIbHM^ f i ^ w i f r  t w  

^  I t h  i^ g  «fk ^rfrr 1

SHRIMATI M. GODFREY (Nomina- 
ted-Anglo-Indians) : Mr. Chairman,
Sir, I thank the hon. Minister for agreeing 
to accept some of the amendments of 
Mr. Frank Anthony.

I would like to m ake it very clear about 
the schools that are run in the name of 
“Frank Anthony”. Mr. Frank Anthony 
does not receive any part of the money 
or any part of the donations. The schools 
are run by an Association. This is 
the only body, the All India Edu
cation Society which holds examinations, 
which is really holding all the schools in 
India together with one syllabus. This 
syllabus, this curriculum, I must say, is very 
much Indianised. I want to take away the 
idea from some of our Members who think 
that this is a foreign syllabus which is being 
used in India. Our books, our syllabus, 
our curriculum, is very much Indianised. 
The Indian School Certificate examina
tion is the only examination wbkb holds 
the schools in all parts of India together. 
By this means we are able to get children 
who are being transferred from one pan of 
the country to another part of the country 
easily admitted into our schools which 
otherwise would have created so many 
obstacles for the children. For instance, 
a child coming from Andhra Pradesh may 
not be accepted in Maharashtra where the 

, medium of instruction would be Marathi. 
It would be very dificult Aar these parents 
who are transferred from one State to an
other State to get their children admitted in 
the schools if we did not have one national 
school

I would Ate «> my ifat* tfthM&i it Is 
run by a minority community, ft M >  
for die majority of the people to ta d k  
Tti* M f  proves tew  ranch w« wcwid



like to associate ourselves with all the com- 
munitis8 in India. We are not communal: 
we are accepting every child, from every 
community, from every walk of life, what
ever may be his mother-tongue, whatever 
may be his creed. This proves that our 
minority schools are not run only for minori
ties. They are meant for everybody.

We should be proud to say that so many 
boys and girls who have gone out from our 
schools are now holding high offices in the 
country. I am sure, they are all grateful 
to the alma meter, the school, which has 
really given them a good foundation, a good 
discipline and a good education.

One more thing I would like to add. If 
discipline is being taken away from schools, 
as in some of the schools it has been tsken 
away, now the teachers, the head-masters 
are forbidden to use stick or to punish the 
child. I wouldd say, “Spare the rod 
and spoil the child”  is the order of the 
day. I remember, in our days, the children 
would not dare to go against the master or 
the teacher or die headmaster, whereas 
now, gheraoing the headmaster, gheraoing 
the teachers, is the order of the day. It 
more discipline could be enforced in schools,
I am sure, our young boys and girls will 
grow to be better citizens, well-disciplined 
citizens. Instead of spending their time 
on the streets and in other places, it is 
much better they could spend time in 
schools perhaps, doing a little bit of home
work, doing a little bit of useful work. 
In our days they used to be kept back as 
punishment. I think, retention in schools 
is much better than going about the streets 
indisdpHned and acting in a way which is 
really not worthy of students of a good 
school.

I am sorry to say that Mr. Chandrappan-- 
he is not here now— * in the whole of his 
speech, v m  not talking about the Delhi 
School Education BiH but was only talking 
dbout Mr. Anthony and nothing but Mr. 
Atttotqr; he wasted the whole time of the 
ifcwse a  nat; ne was omy concentre ung

325 JteZhi School CHAITRA «,
Education Bi11

1895 (SAK A ) Delhi School 326 
Education BUI 

on Mr. Anthony. It is very unfair on his 
part to say that Mr. Anthony is taking 
the school fees. Mr. Anthony does not 
take the school fees. It is run by an Asso
ciation and the Association gives a large 
number of scholarships to unfortunate and 
poor cbildre*. Last year, Frank Anthony 
School gave Rs. z lakh to poor children, 
and this year they are intending to give 
Rs. 2 lakhs to poor children. So, it is not 
correct to say that we are taking away all the 
money for building schools*

One of my hon. friends on the other side 
was saying that private schools were coming 
up like mushrooms with huge buildings and 
beautiful furniture. I think, everybody 
would like his children to go to a good school 
where they get all the facilities, good furni
ture, laboratories, libraries and so on. That 
is the reason why we have so many rushing 
to the schools which are run by the minori
ties rather than to other government 
schools. If the government schools also 
offer these facilities to the children, I am 
sure they would also have over-crowding 
numbers on their rolls. It is because of 
the other amenities that we art giving to 
children that parents are more interested in 
putting their children in the schools which 
are managed by the minority communities 
than in other schools.

With these words, I would like to thank 
the Minister for coming half way to meet 
Mr. Anthony on the amendments that he 
has put forward, and I support the BilL

THE MINISTER OF EDUCATION , 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN) : I am
extremely grateful to the hon. members 
for the support which they have been kind 
enough to give to the fundamental ideas 
behind this Bill. One of the moat impor
tant features of this Bill is to give security of 
service to the teacher, and every member, 
aa fara* I was able to gather, has supported 
tttis concept and quite rightly so. There
fore, I  Am net going to dwettvesy much on 
this point except to remind, with your 
f f l i l iwlw , the House once again how 

fundam cM ft^ measut
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of educational reform that the teacher's 
position should be adequately safeguarded. 
1 am reading from the National Policy 
Resolution on education:

t(Of all the factors which determine the 
quality of education and its contri
bution to national development, the 
teacher is undoubtedly the most im
portant. It is on his personal quali
ties and character, his educational 
qualifications and professional compe
tence that the success of all educational 
endeavour must utlitmately depend. 
Teachers must, therefore, be accor
ded an honoured place in society. 
Their emoluments and other service 
conditions should be adequate and 
satisfactory having regard to their 
qualifications and responsibilities.”

Therefore, this is something which can 
only be guaranteed by statute. I am not 
saying that the only measure of educational 
reform which Government are contemplat
ing is providing security of tenure to 
teachers.

Other measures like syllabus, examination 
reforms, like ensuring that proper educa
tional facilities are available to all childtren 
between the ages of 6 and 14 —all these 
steps are being taken and I hope they will 
be improved. But these are not matters 
which can be introduced through legislation 
1 think 1 am quite convinced that they are 
important and the hon. Members have 
rightly stressed their importance, but these 
ate steps which cannot be provided through 
legislation.

Again, If I may, with your permission 
quote:

“ To promote social cohesion and national 
integration, the common school sys
tems as recommended by die Educa
tion Commission should be adopted. 
Efforts should be made to improve 
the standard of education in general 
schools.”

This is absolutely important TWs is 
the m a  of att edMaiioiirt flsfcms, that ^

general school must be improved and its 
conditions must be improved. Therefore, on 
this point again, I do not think that there is 
any disagreement among the hon. Members.
I would only submit that you cannot do all 
these things by legislation. There are 
other steps which have to be taken and I 
have no doubt that they will be taken.

Many members and particularly, hon. 
Shri H. M. Patel referred to die obligations 
and duties of teachers. As a teacher my
self, I am convinced that 1 am voicing the 
sentiments of the majority of the people 
belonging to my community, namely, the 
community of teachers, that we owe an obli
gation to society, we have a professional code 
that is to say, the interests of our pupils 
must be kept above the interests of our
selves. I think that no person who takes 
any pride in his profession will deny that 
a teacher will only earn the title of being 
called a teacher if he makes it clear by his 
attitude, by his conduct, by this behaviour 
and by his actions that he subscribes to this 
basic professional code of conduct. But, 
in order that some of us, some of the teachers, 
who may not be entirely familiar with what 
the duties and obligations of a teacher are, 
should know it and in order that those who 
are the defaulters should be brought to 
book— I would not want any teacher who 
goes against the code of conduct to be kit 
unpunished—and for this purpose, this Bill 
which is before the House, has provided for 
the drawing up of a code of conduct for the 
teachers.

We have deliberately used the words ‘code 
of conduct* because it is a professional code 
and a teacher,, by and large, would subscribe 
to it> without there being any penal pro
visions. But, for the black-sheep, there 
may be people who may come to this pro
fession because they have nothing else to 
do or because they could not find any other 
jobs. For that again, the responsibility is 
not entirely on the teachers concerned. 
There are social constraint which force 
people ,to go Into this profession even though 
they may notreally find that this is the jab 
that aoits them best. For that pnrpoae,
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this code of conduct will be drawn up and 
it would be possible for the administration, 
for the management to enforce compliance 
with this code of conduct in accordance 
with the highest traditions of the teaching 
profession.

Therefore, I do not think there is any 
reason to have any misgivings that the passing 

of this BiU would result in an attitude of 
what the hon, member referred to work, 
to rule. The rule for a teacher is the welfare 
of his pupils and therefore that rule will be 
fully incorporated in the code of conduct.
1 can assure the hon. member in that 
account.

SHRI VASANT SATHE ( Akola): We 
will be happy if he works to that rule.

PROF. S. NURUL HASAN : That 
is the intention.

On the question of minorities, I think I 
ought once again to reiterate what has 
been reiterated by Government on many 
an occasion in the past, that Government 
respect the right of minorities to establish 
and alminister educational institutions 
of their choice It is not merely a consti
tutional obligation! it is also, as the hon.1! 
member, Shri Frank Anthony rightly 
pointed out, a moral obligation, which the 
ruling party has chosen to impose upon 
.itself. Therefore, even where we felt that a 
certain right given to a minority institution 
might lead to mismanagement, we have 
taken full care, with the assistance of my 
hon. friend, Shri Frank Anthony, to ensure 
that the law as interrpeted by the Supreme 
Court is fully complied with, and our aca
demic predilections have not been per
mitted to get the better of the legal 
position,

I can assure my hon, friend, Shri Sulai- 
man Salt, that there la no intention on the 
part of Government to restrict any of the 
rights of minorities granted under the Con
stitution. I  also wish to assure my colleague 
who fortunately belongs to my own ’ com
munity Shri Samar Qufeifc'that I hav* con

sulted the constitutional pundits and my 
distinguished colleague, the Minister of 
Law himself, and have held extensive dis
cussions* and we have tried, as far as it lay 
m our power, to ensure that the Constitu
tion, as interpreted by the Supreme Court, 
is fully complied with.

There are three points on wluch I should 
like to offer a clarification about what the 
intention of Government is. First of all* 
in regard to the method of recruitment, 
the intention is not to impose any outside 
agency or authority on an unaided minority 
institution. The national policy resolution 
speaks of the pattern of io plus a plus 3, 
which means that 10 plus 2 will, in Delhi at 
least, be mainly in the school sector. The 
teachers who are appointed at least for the 
higher classes must be fully qualified to do 
the job. Therefore, it should be the duty 
of the management to select these teachers 
on the recommendation of a proper select
ion committee appointed by themselves on 
which they must appoint one or two experts 
of their own choice j no outside agency 
would do it, but they must ensure 
that there is proper selection. I know 
that there are some good schools who 
would like to ensure that in order that 
their standards are maintained, they are 
able to get proper, competent advices, but 
there are, as any hon. friends know, other 
schools who do not observe this. There
fore., it would be necessary to have consult
ations to obtain the advice of experts, he 
choice of the experts will not be imposed 
on any management by any external autho
rity but they must themselves choose the 
experts.

Then there is the question of arbitration. 
Again, it is not external arbitrator that is 
sought to be Imposed on an unaided mino
rity school But in the interests of justice 
and smooth functioning, it should be neces
sary for a management through a contract 
to provide some sort of a review by a person 
agreed to mutually between the two con

tracting parties who is not himaelf a person 
Who ha» taken the disdp&tary action. 
Tfck does not impose the «aaorlty of any
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outside agency. All that it seeks to do is 
that the management itself is to provide 
an arbitration which would be fair and just, 
and that is all that is intended through this 
particular clause.

There was another point about provident 
fund, pension, and so on. I have officially 
moved, with your permission, an amend
ment, and I hope that that will satisfy my 
hon. friend, Shri Frank Anthony. There
fore, I will not take much time of the House 
in referring to it.

Shri Jag ’ish Bhattacharyya has referred 
to the Bengali minority. Article 30 covers—

AN HON. MEMBER : There are 
only minorities; no majority.

PROF. S. NURUL HASAN : That is 
true. But the fact remains that the word 
minority does not refer only to religious 
minority it equally refers to the linguistic 
minority.

My friend, Mr. Agarwal is not here. I 
wanted to pay a tribute to him for having 
insisted on secularism; coming as he does 
from a parti ular ben<-h, it is a welcome 
assertion from him. (Interruptm s). Whatever 
may be the purpose of it, it is welcome.

Sir, the hon. Member, Shri H. M. Patel, 
has raised a very important point where I 
must offer an explanation to the hon. House. 
It is with regard to the administrator and 
the question whether there should be 
a statutory council or an advisory council. 
As far as I have been advised about the 
legal position, the administrator under the 
Union Territories Act is the Lt.-Governor. 
In the matter of eductaion which is one 
of the transferred subjects, the Metro
politan Council has been given by this hon. 
House certain definite right and authority 
in the sphere of education. It would not 
be proper for this House to take away that 
right which it has given to the Metropolitan 
Council consisting as it does of the elected 
representatives of the people and transfer 
it to another body which it creates by tht 
particular Act. Therefore, the administra
tor in the context of the Union Territory

of Delhi not a bureaucrat or an individual 
The administrator is the Lt>Governor and 
he is aided and assisted In the matter of a 
subject like education by his Executive 
Council which is responsible to the Metro
politan Council.

Therefore, Sir, a Council, Committee 
or a Board just established is to consist of 
experts and various other important inter
ests. Then only it can be called, technically 
speaking, an advisory body. The real 
authority will however have to vast in the 
Metropolitan Council

I have no doubt that once the aJvi^ory 
body of this type is set up, the convention 
will grow whereby the recommendation of 
this advisory body will be accepted by the 
Metropolitan Council. I am not at all 
visualising a situation in which the recom
mendations of this advisory body would be 
totally ignored. I hope that this body will 
ba Meeting fairly frequently and be review
ing all the things.

Regading rules, I have made a statement 
earlier in the Joint Committee which I would 
like to repeat here. I would like to obtain 
the advice of many of my hon. firends from 
the various parties, educationists and repre
sentatives of teachers before I finalise the 
rules to be made under this Bill, I shall 
try to do it as early as possible. Had it 
been possible for the Parliament to take it 
up and pass this Bill in the last session, 
then we would have had more time for con
sultation. I agree with the demand that 
has been made that it should be enforced 
as early as possible.

I shall do my beat. More than this I 
cannot do anything on this particular point.

A suggestion has just now been made by 
my friend, Shri Chawla, over here regarding 
housing for the teachers. I shall take this 
up. That is for the hon. Minister for 
Housing and not for me to decide upon. 
This is something which certainly deserves 
very careful examination. I shall take «p 
that matter. I shall also take up the other 
matrer of giving lands at concessional rates 
(O Unrecognised School.
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I would like to make two points with 
regard to the very valuable contribution 
which the distinguished lady member
Shrimathi Godfrey made. It is true that 

the Council of Indian School Certificate 
Examination has been holding competitions 
on an all India basis. That is not the only 
organisation. The Central Board of Higher 
Secondary examination also does it on an 
all India basis. The Central schools are 
also catering to the needs of the Transfer
able population. I think I have dealt with 
most of the points that have been raised. 
I would like again to express my gratitude 
to the hon. House, particularly to the Mem
bers of the Joint Committee.

MR. CHAIRMAN : Now, there is a 
motion by Shri Frank Anthony for reference 
of the Bill to the Supreme Court.

SHRI FRANK ANTHONY; In view 
of the clarifications and amendment to be 
made by the hon. Minister, I would request 
the permission of the House to withdraw the 
motion.

Amendment No. 22 teas, by leave, 
withdrawn.

MR. CHAIRMAN: Now, the question :
“ That the Bill to provide for better 

organisation and development of 
school education in the Union Terri
tory of Delhi and for matters connec
ted therewith or incidental thereto, 
as reported by the Joint Committee, 
be taken into consideration.”

7he motion was adopted.

MR. CHAIRMAN: We shall now
take up the clauses*

tion in any of the languages enu
merated in the Eighth Schedule of the 
Constitution.” (25)

SHRI C. K. CHANDRAPPAN: I
beg to move;

Page 3, lines 19 and 20

omit “  Council for Indian School Certi
ficate Examinations”  (48)

Page 3j—

after line 22, insert— ,

“Provided that these examination bddie* 
hich are conducting or would conduct 

examinations are duly constituted in 
India, and the standards and method* 
they follow are in tune with the needs 
and requirements of our country and 
its people.”  (49)

MR. CHAIRMAN: II wiU now put 
amendments No. 25 of Mr. Dandavate and 
Nos. 48 and 49 of Shri Chandrappan.

Amendments No. 25, 48 and 49 mre 
put and negatived.

MR. CHAIRMAN : The question i* : 

'That clause 2 stand part of the Bill*

The motion am adopted.

Clause 2 was added to the B ill

Clause 3— (Power 0/ Administrator to
regulate education in schools.)

SHRI M. C. DAGA (Pali): I da 
not move my amendment.

T m n m  irrcsft (<tctt) :

*Hf$f 3
|  1 irff ir& «Ffr tot

17 fcra.

Claua*»— (Definitions)

SHRI MADHU DANDAVATE (Raja- 
tit*): I beg to* move:

Page 3, line 10,—  
add at the end—
"But does not inchuie a school estab

lished and administered by an in»aiu*

I beg to move :

Page 4 ,  line 2, omit “ any person or” 
(44).

Clause 3(2) says “The Administrator 
may establish and maintain «&y School in 
Delhi or may permit any person or local 
authority. . .  .**.
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Sttr 1

PROF. S. NURUL HASAN : I am 
unable to accept the amendment.

MR. CHAIRMAN : I will put amend- 
ment No. 44 to the House.

Amendment No. 44 was put and nega
tived.

MR. CHAIRMAN : The question is :

“ That clause 3 stand part of the JBill.” 

The motion was adopted.

Clause 3 was added to the Bill.

MR. CHAIRMAN : There is an am- 
endmentby Shri Shashi Bhushan for adding 
a new clause 3A. He is not present.

Clause 4—(Recognition of schools)

> SHRI RAMAVATA* SHASTRl: I 
bet to move:

Page 4, line X4r -

after “ any”  insert—

“existing and not newly built”  (45)

Page 4, line 32,—

for “four”  substitute “three”  (46).

Page 5, line 22,—  
for “six” substitute “ three”  (47)

SHRI M. C. DAGA : I beg to move :

Page 5, line 22,—

for “ six” substitute “ four” (55).

Page S> lines 27 and 28,—

for ", sub-section (4) or sub-section (6)”

substitute “or sub-section (7)”  (56).

SHRI AMAR NATH CHAWLA : I 
want to move my amendment No. 63.

PROF. S. NURUL HASAN : I am 
accepting amendment No. 63.

MR. CHAIRMAN : Amendment No. 
63 is identical to amendment No. 56, 
which has already been moved. So, it 
cannot be moved.

PROF. S. NURUL HASAN : X am
accepting amendment Nos. 56 and 63, 
because they are identical. But I am 
unable to accept amendment No. 55.

MR. CHAIRMAN : I will put to he 
vote amendment No. 56, which has been 
accepted by Government. The question
is :

Page 5, lines 27 and 28,—  

for ‘ ‘ ŝub-section (4) of sub-section(6)”.

substitute— "or sub-section (7)** (5®).

The motion mas adopted.

MR. CHAIRMAN : I will now put the 
rest of the amendment to clause 4 to the 
vote of the House.

Amendments Nos. 45,46,47 tmd 55 were 
put a*d negattoed.
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MR. CHAIRMAN: The question is :

“That clause 4, as amended, stand part 
of the Bill’*

The motion was adopted.

Clawe 4« <** amended, was added to the 
BtU.

Clause 5 was added to the BiU. 

Clause 6— (Aid to recognised schools) 

SHRI M. C. DAGA : I be* to move:

Page 6, line 6,—

after "may” insert—

“after giving the managing committee 
of the school an opportunity of 
showing cause against the proposed 
action within a specified period,” 
(57)

Page 6,

for lines 11 to 13, substitute—

“ (4) Aid given for specific purposes 
shall be utilized for those pur
poses only.*’ (58)

MR. CHAIRMAN: I will now put 
amendment Nos. 57 and 58 to the vote of the 
House.

Amendments Nos. 57 and 58 were put and 
negatived.

MR. CHAIRMAN; The question is : 

“ That clause 6 stand pact of die BiU** 

The motion was adopted.

Clause 6 was added to the BiU.

MR. CHAIRMAN: Mr. Daga, are 
you moving your amendin'* t?

SHRI M.C. DAGA: I am not pressing.

MR. CHAIRMAN: The question is: 

MTh«t Clause 7 stand part of the Bill” 

The maim was adopted,

Clause 7 masaMedtothe 011

Claus* 8~(Term and condition of service of 
empioyees of recognised private Schools)

PROF. MAJDHU DANDAVATE:
I beg to move:

Page 7, line 4,—  

for “ The”  substitute—

“ The Central Government in consultation 
with the’* (28?)

SHRI M, C. DAGA: I beg to move: 

Page 7, line 6,—  

add at the end—

“ as suggested or recommended by tne Delhi 
School Advisory Board” (38)

MR. CHAIRMAN: First I put amend* 
ment No. 28 moved by Prof. Madhu Dand t- 
vate to clause g to the vote of the House.

Amendment No. »8  was put and negatived.

MR. CHAIRMAN: Then, I put
amendment No. 38 moved by Shri 
M.C. Daga to clause t  to the vote of 
the House.

Amendment No. $6 was put and negatived. 

MR. CHAIRMAN: The question is 1 

“ Clause 8 stand part of the Bill**

The motion was adopted.

Clause 8 was added to the Bill. 

Clwuse 8A and SB (New)

SHRI C. K. CHANDRAPPAN: I beg 
to move :

Page 7,—

afw  line 39, insert,—

**8A. No employee of a recognised 
school shall undertake to teach 
privately a student who is a stu
dent in the same school, whether 
for a consideration or without con
sideration unless lie obtains the 
permission of the Principal or 
Headmaster of that school in 

’ writing fcwtffatiijlncsstadentor a
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group of students of such school 
without consideration only and 
the permission shall contain rea
sons necessitating a private teach* 
ing.

8B. No employee of a recognised 
school shall teach a student or a 
group of stud £nts of a school other 
than the school in which he is an 
employee, for a consideration, 
without the previous and written 
permission of the Principal or 
Head master of his school” . (67 >

MR. CHAIRMAN: Now, I put amend
ment moved by Shri C. K. Chandrappan, 
No. 67 to the vote of the House.

Amendment JV«. 67 was put and nega
tived.

MR. CHAIRMAN : There is no am
endment to clause 9

The question is :

“That Clause 9 stand part of the Bill** 

The motion was adopted 

Clause 9 was added to the Bill.

Clause 10— (Salaries of employee*)

PROF. MAD HU DANDAVATK:

I beg to move :

Page 8, line 20,—  

after “ allowances" insert “directly”  (29)

Page 8, line 21,—

add at the end—

“ by means of postal money order and 
such disbursement shall be adjusted 
against the quantum of *he aid granted 
to the aided school." (30)

MR. CHAIRMAN: I now pm Amend
ment Nos. 29 and 3d fltfnwi by Prof. 
Madhu Dandavate m h e v « *« fth e  House.

Amendments No* *9 find 30 were put 
and negatived.

MR. CHAIR JV/N: The quejiion is: 

“ That Clause 10 stand part of the Bill.** 

The motion was adopted.

Clause 10 was added to the BiU. ,

Clause t t— Tribunal.

PROF. MADHU DANDAVATE:
I move

Page 8,—

for lines 22 and 23, substitute—

‘ 11. (1) The Central Government may 
after consultation with the Adminis
trator and subject to the condition 
of publication by notification in the 
Official Gazette, constitute a Tribu
nal to be known as the "Delhi School 
Tribunal*’, consisting of one parser’
GO-

MR. CHAIRMAN: I shall now put 
Amendment No. 31, moved by Prof. Madhu 
Dandavate, to the vote of the House.

Amendment No. 31 was put and 
negatived.

MR. CHAIRMAN: The question is: 

“Thai Clause 11 stand part of the Bill.” 

The motion was adopted.

Clause 11 was added to the Bill.

Clause 12 was added to the Bill.

MR. CHAIRMAN: There is one 
amendment, No. 10, by Shri Frank 
Anthony. Is he moving?

SHRI FRANK ANTHONY; I <u»
not moving that.

MR. CHAIRMAN: The question is:
** I

“That Clause 13 stand part of the Bill.** 

The motion was adopted.

C la im  1 3  m s  a d d e d  to  th e  B i l l .

Claus* tfw as axlitd to the BiU:
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Clause ijf—  (Contract of sendee.)

PROF. S. NURUL HASAN: I beg 
to move :

Page 9,—

fo r  lines 31 to 33,

Substitute—

“ (b) the leave of absence, age of retire
ment, pension and gratuity, or 
contributory provident fund in lieu 
of pension and gratuity, and medical 
and other benefits to which the cm” 
ploycc shall be entitled ;” (7i)

MR CHAIRMAN: Mp. Frank Anthony 
. . . . Is  he moving?

SHRI FRANK ANTHONY: Mine 
is almost the same as Government*®.
So, I am not moving.

MR. CHAIRMAN. The question is

Page 9,—

for lines 31 ro 33*

Substitute—

“ (b) the leave of absence, age of retire
ment, pension and gratuity, ot, contri
butory provident fund in lieu of 
pension and gratuity, and medical 
and other benefits to which the 
employee shall be entitled;** (71)

The motion teas adopted.

MR. CHAIRMAN: The question is-

“That Clause 15, as amended, stand 
part of the Bill.”

The motion was adopted.

Clause is , as (mended, too* added to 
the B ill.

Clause 14— (Admission to recognised School.)

SHRI C. K. CHANDRAPPAN : I
move:

Page 10,—
after line 13, insert—

M(aA) Registration for admission to 
any class of a recognised school

shall start on a date and continue 
till such date every year as may be 
prescribed by rules in this behalf.

(2B) Admission to a class higher than 
class I of a recognised school shall 
be strictly on the basis of mem to >e 
decided in accordance with the 
marks secured by the student in the 
preceding class and the admission 
to class I shall be strictly on the 
basis of a simple test to be 
prescribed by the Director of Educa
tion for the purpose.” (68)

Page 10,—

for  lines 14 and 15, substitute—

“(3) Except as provided in sub-sea iors
(1), (2̂  (2A) and (2B), the admission 
ro a recognised school or to any class 
thereof shall be 1 emulated by rules 
made in this behalf.’*(69)

MR. CHAIRMAN. Now, I will put 
Mr. Chandrappan's am endmenrs to clause 
16 to the vote of the House.

Amendments No$. 68 and 69 mere 
put and negatived

MR. CHAIRMAN: Now, the question.

“ That clause 16 stand part of the Bill.**

The motion was adopted.

Clause 16 was added to the Bill.

Clauses 16A to i(D  (New)

SHRI C. K. CHANDRAPPAN: I 
move ;

Page 10,—

after line 15, insert

“ 16A. No donation whether in cash 
or in kind shall be asked lor at made 
at the time of admission to any class 
of a recognised school.

r6B. If the manager of any recognised 
school acts or allows the Principal 
or Headmaster m other staff of the 
school to act or acquiesces m an
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act in contravention of the provi
sion* of Chapter VI or rules made 
thereunder) he and the Principal or 
Headmaster shall be punished with 
imprisonment for a term which may 
extend to three month or with fine 
which may extend to one thousand 
rupees, or with both.

i6C. Subject to the provisions of sec
tion 16, a student shall be free to take 
admission in any of the recognised 
schools in the Union territory of 
Delhi.

i6D. No recognised school shall refuse 
to issue a school leaving certificate 
to a student of any class.” (7o)

I hope the Minister will give some 
consideration to my amendment No. 70

PROF. S. NURUL HASSAN: I regret. 
I cannot accept though I accept the Princi
pal of it. There are other ways of doirg it.

MR CHAIRMAN: Now, I will pvt 
amendment No. 70 to the vote of the House

Amendment No. 70 was put and 
negatived.

MR. CHAIRMAN : Mr. Daga is not 
here.

1 will now put clause 17 to the vote of 
the House.

The question is:
“That clause 17 stand part of the Bill.’* 

The motion was adopted.

Clause 17 was added to the BUI.

MR. GHAIRMAN': Mr. Anthony.

SHRI FRANK ANTHONY : I am 
not moving my amendment.

MR. CHAIRMAN: The question is:

“ That clause 18 stand part of the Bill.”  

The motion was adopted.

douse 18 teas added tbe Bill. 

Oamet 19 to 27 tvert added to the Bin.

Clause *7A (New)

SHRI C. K. CHANDRAPAN : I beg 
to move: ’•

Page t4,— after line 8, insert—  

*‘27A.(i ) There shall be a democrati
cally elected school parliament in 
every school in Delhi.

(2) Its membership shall be compulsory.
(3) Its function shall be oriented in 

such a way that it would give students 
a training in democracy”  (53)

I do not find any reason for the Mi
nister to refuse it. I hope he will accept 

because it is only a matter of giving 
some democratic rights to the students.

PROF. S. NURUL HASAN : I am 
unable to accept it.

MR. CHAIRMAN : I shall now put 
this amendment to vote.

Amendment No. 53 was put and negatived.

MR. CHAIRMAN : I shall now put 
clause 28, as amendments to it are not 
being moved.

The question is:
“ That clause 28 stand part of the Bill**.

The motion was adopted.
Clause 28 was added to the Bill. 

Clause 29 was added to the BUI.

Clause 1— (Short title, extent and Com
mencement.)

Amendment model
Page 1, line 5, —for "1972”  substitute—  
“ 1973” . (*)

(Shri D. P. Yadov)
MR. CHAIRMAN : The question is: 
"That clause 1, as Amended, stand part 

of the Bill” .
The motion was adopted.

Clause as amended» was added to the 
Bill

Enacting Formula

Amendment made:
Page *, line 1, for "Twenty-third”  
w A rt^ a ^ ’Tweaty-fourih”. (r)

(Shri D. JR. Yodm)
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MR. CHAIRMAN : The question is:

“That the Enacting Formula, as amen
ded, stand part of the Bill” .

The motion teas adopted.
The Bncating Formula, as amended, was 

added to the Bill.

The Title was added to the Bill.

SHRI D. P. YADAV: I move:
“ That the Bill, as amended, be passed” .

MR. CHAIRMAN : Motion moved:

"That the Bill, as amended, be passed” .

SHRI N. K. P. SALVE (BetuT): As 
one -who belongs to a minoirty community, 
I am deeply concerned about a certain 
posture which is sought to be taken for 
and on behalf of minorities over this BiU. 
This is a very regrettable feature. 
Nobody will deny that the Christian edu
cational institutions have rendered yeoman 
service to the cause of education throughout 
the length and breadth of the country. 
But does it mean that in the sphere of edu
cation which is the very life-blood of a 
nation and on which depends the very 
future of the generations to come, Go
vernment is to remain a helpless spectator 
for all times to come and evolve a whole
some and desirable measure to inter
ference in certain circumstances m the 
educational institutions just because cer
tain institutions happen to be run by 
minority and are unaided institutions? 
To say that this legislative measure has 
caused oppression to minorities, 
is simply deplorable. That is hardly 
the way to save the interests of the mi
norities in the long run.

I do not know why, when the Minister 
was speaking m  this point, was so apo
logetic about it. 1 agree with Mr. Shashi 
Bhushan in what he said. As one who 
has had the opportunity of travelling round 
the world, I have seen what humiliations 
and oppression the minorities are sub- 
jested to Ja difEe*eat countries. I sub
mit toaHhuwttty that the catholicity and 
und«rt»tanding that is extended to the

minorities in this country is unparalleled- 
It is a tribute to the secular values of the 
people of this country.

There are communal elements at work 
But are there not communal elements 
in the minorities? There are communal 
elements in the majority community and 
there are communal dements in the mi
nority communities. There is no doubt 
about this fact. But, by and large, sane 
and powerful thinking in this country 
is always against communalism. And 
therefore to say that this legislation which 
provides very desirable and whole some 
measures for the security of the teachers 
employment, and provides for evolving 
a code of conduct for teachers and for 
interfernece of the Government in appro
priate circumstances and conditions In 
the administration of the educational 
institutions would in any way or manner 
be an oppressive measure on mino
rities, I submit, is indicative of gross 
perversity. After all, are the minority 
to be kept outside the main
stream of national life ? Are the 
minorities to become the majority, and 
the majority to become the minority? 
This is not the way in which the real 
interests of the minorities can ever be 
safeguarded (Interruption). The hon. 
Jan Sangh Member is incapable of un
derstanding what I am saying. So, for
give him, for he knows not what he speaks.

Therefore, I fully support this legis
lative measure and I submit that the 
bogey which is raised so far as this Bill 
is concerned, that this Bill is a fraud on 
the jninoriteies, is nothing but— I should 
not like to use a stronger word—a complete 
distortion of a very laudable and desirable 
measure in the realm of education.

W W W  W , raw V f  fiTWfT

fjfcret tfr f  fort rift
W r  m f o u m  i
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î f t| '*R̂n iftr 4ifo«<\  %

VTSTVIXi  TC fSRTTO fRTT̂ IT, IF

V*  ̂  % ̂rw nM «ft 6w r̂ 

fapmr I, Jf® WlttT V WTV̂ V n w w

Delhi School  **&
Education BUI

Delhi School  MARCH 27, 1973



h f j  ^  *rft *rro$r fofcR 1 1  

*ft tito <ft o m w v : w r f r  sft, 

srreft sft *  gfr f »  *ft 3**rs?t 

»rr r̂r itr1 4>s ^ r̂f̂ R" f̂t $v®

*ft 3̂rgW ^ t  <rcwr ararrar "T^r fe n  

r̂r ^ rr |  w :  j*ra?t i r&aZ y t  grra>^<a 

^  t  i

349 Delhi School
Education Bill

*r r ? t  ? rr^ r t f t  *  i w w r c  & r r
g f r  *T$T TS ECTFT SÛ faW fo*TT
t ,  snft qft m t( snar f t  ^Ft f ,  t  

f t r t o  v^*rr w  *FflT%f*F *$ firar 
qnrar t e r  snft 1
MR. CHAIRMAN : Now the question 

is, “That the Bill, As amended, he passed” .

The Motion Ans adopted.
17 *36 hrs.

The Lok Sabhi then adjourned till Eleven 
of the Clock on Wednesday, March 25, 1973 
Chailra ?j89<;(Saka)
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